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Thursday, this the 6" day of March, 2014

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. OA 29/2013

l. C.H. Mohammed Y asin
- S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

« I.P.Latheef
S/o Atteka. :
Thiruvathapura, Kiitan Island,
Union Territory of LLakshadweep-682 558

o

(By Advocate: Mr.Shabu Sreedharan)
Versus

1. Union Territory of I.akshadweep represented by
the Administrator, Kavarathi Island-682 555

The Director of Panchayath
- Union Territory of [.akshadweep
~ Kavarathi Island-682 555

N

G'{ 1\“‘ ‘Q:* ‘
muf\pcrson

.’:i.'/ \.)“ ,\iﬁ:f%-"l(, il
/ 3/ g

:(’Dyvcep) Panchayath

Applicants

W



4. - 1he Lxecut]ve Officer o " e .
anlage (Dweep) Panchayath -
| Klltan Island 'Union Territory of Lakshadweep- 682 558

5. The Prmcnpal
Govérnment: Senior Secondary School : , . co
Kiltan Island ' o
Umon Femtory of Lakshadweep-682 558. Respondents

(By'AdVQcate: (I\/h S.Radhakrishnan (R1,2 & 5)
: (Mr R.Ramdas (R3) '

2. OA672013

I Seedikoya.M.
- S/o Abbosala Koya
Malayattiyoda, Kiltan Island
| Uhidh Territory of Lakshadweep-682 558.

Malsha I
: -S/o KlddVU Komalam
’] henakkal House, Kiltan Island
Umon T emtoxy of Lakshadweep- 682 558.

B

3. Abdulla A P.
S/o Khalld

/\llmapma Kiltan Island
Umon 1emtony of L akshadweep 682 558.

4. Ra71 "‘f‘:' - ;

wa Illam, Kiltan Island

J_@iy of L. akshadweep 682 558.

5. Sayed Muhammed Koya C.H.
Slo; Muthukoya
Chamayath House, Kiltan Island
-Umon Temtoxy ofLakshadweep 682 558.

- 6. Rafeek Khan H M.
S/o /\bdul Rehman
Allyal Uouse Kiltan Island A .
"'on Iemtory of [Lakshadweep-682 558. Applicants

-Mr;§.habu breedharan)

Versus




3

Umon Teiri 1tory of Lakshadweep represented by
the dmlnlstrator Kavarathi Island 682 555

The tor of Panchayath
Union: 'emtory of Lakshadweep
AKavarathl Island 682 555

The Chalrpcrson '
V1llage (Dweep) Panchayath
Kiltan lsland Union Territory of Lakshadweep-682 558

The l';xecutive Officer

- Village (Dweep) Panchayalh

Kiltan Island
Unlon T en 1101y of L akshadweep 682 558 Respondents

('By Ad’vpzcat:e‘_:'r (l\_/Ir.S.Radhakrlshnan (R1,2 & 4)

3.

1.

.

b‘}x" 872013

Abdul Salam P. P ,age 43
@/o Sandmuhammed
.Putlnyapuxa Kiltan Island
Lakshadweep

Applicants

Versus

I he Admmlstl ator :
Umon Territory of L akshadweep -
Kavalathl 682 555

’ nje'ctox Department of Science & Technology
adiwes ’i,p’Admmlstx ation,
land-682 555

£

R l'll
nal Officer
“.nvironmenl Warden

( ~1anperson Vlllage (Dweep) Panchayath : _
Island Lakshadweep 682 558 Respondents



(By Advocate (I\/h S.Radhakrishnan (R1,2 & 3)
S (Mr R.Ramdas — R4)

4. OA ..113/2013f__

S MU(BukdyaT P.
So Kidave Haji
Thlruvathapura Kiltan, Lakshadweep.

2. Salth K
S/o Iblahlm Hay ,
Pandaxa I(lltan Lakshadweep

3. Yacoob P. K
S/0 Subair. A.
Punnakkad, Kiltan, Lakshadweep.

4. Al’i?MOhamm'ed
o S/o-Attal<a Aliyar, Kiltan, Lakshadweep.
5. Kunhlkoya AP.

S/o Sayed Muhammed P.K.
:/b\;‘lakﬂkalapura Kiltan, Lakshadweep.

8. Sathal C H
S/o' Mohammed P.
Ch@dlpura‘ ‘T I?liltan Lakshadweep.

1 nhl Hap Pallithithiyoda,
Lakshadweep Applicants

Versus



[N

(S}

‘ ':I’"hé Administrator

Union Territory of Lakshadweep
(avalathl 682 555

T he (,haupelson
Vlllage (Dweep) Panchayath
Kiltaln 682 558 '

1 he Employmem Officer
Kavarathl Lakshadweep 682 555 -

D,;, rector of. Pa'nchayath

. Department of Panchayath

Kavarathi — 682 555

The Executive Officer

Village (Dweep) Panchayat, Kiltan - 682 558'

Homcultuml Assmant

N .

Asaduflla K (,

S/o Yousuff

Kanmchetta letan Island
Ul of Lakshdadwcep 682 558

Kunhl M

:'iltan I[sland’
dweep-682 558

Ko_ é:iém Kilfan Island
UT"'fLakshdadwcep 682 558

Salccm P P
S/o llamsa

Puthenpuxa I(lltan Island
UT ofLakshdadweep 682 558

iltan Island
ladweep-682 558

Respondenfé



“/;!!!«

W~?¢ % i, »m‘w

6. Kunhl K P

Qialfan Island
ladweep-682 558

7. Abdul Kasim; P V.
Slo.Muneer -
'Pe,ntamv_ell Kiltan Island
UT of Lakshdadweep-682 558. Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

I (Qﬁioh ']’_ei'rito:ry of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

2. TheDn ector .bf Panchayath
Umon F6111t01y of Lakshadweep
Kavalathl Island-682 555

v.l"he v(,;h‘au_‘personv
Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

o

4. .'l’he”lixcc':utivc Officer
Vlllagc (chcp) Panchayath
Knllan Island Umon Territory of Lakshadweep-682 558

onment Warden

nent of,hlnvuonment and Forest
K Ff'ce,; Kiltan Island
Umon lemtoxy of Lakshadweep-682 558. Respondents

~

(By A(jvp;:atc._,:‘- : ,(]\:/'Ir.S.Radhakrlshnan (R1,2,4 & 5)

6 0A 13'7'.'/2'0‘1'3‘ a

I Jalaludheen K K.
S/o Shaik Poovalap

Poovald,p House Kiltan Island,
UT of L <shadwecp -682 558.



””__Kiltan Island,
hadweep -682 558.

4, Ameexall A P :
S/o Syed Mohammed

Alakalapula House, Kiltan Island,
U F of Lakshadweep 682 558.

S. l‘smail ’l‘
S/o Yusuf :
Tholiyoda House, Kiltan Island,
Ut ofLakshadweep—éSZ 558.

6. Syed Mohammed Koya K.P.
Slo Mohammed

Kanjipura House, Kiltan Island,
° U"l ofl akshadweep 682 558.

! 7. Ka51ml<oya CH.

Slo Muthukoya

“Ammipura House, Kiltan Island, o

UT of Lakshadweep-682 558, | Applicants

(By AdvocateMJShabu Sreedharan)

Versus

1t01y of Lakshadweep represented by
strator Kavarathi Island-682 555

2. 1 he'Due:ctm of Panchayath
Union Terr 1101y of Lakshadweep
Ka'/alathl Island 682 555

rical Sub D1v151on
[sland =~ _
emtoxy of Lakshadweep-682 558 Respondents




B e . W2 L O P

Radhaknshnan (R1,2,4 & 5)

2. OA 181/2()13

I Sadakathulla A age 38
~ S/o-Kunhi, Ahammed
AJI’ldd House Klltan Island
I akshadweep

2. Nala;ulla P T age 26
S/o Kunhl
Palllthlthlyoda House Kiltan Island
L akshddweep Applicants

(By Advocate: Ms.'D'ajisy I. Daniel)
Versus

| Whe AdmmlsUatOI

Umon lemtory of Lakshadweep
KdleathI 682 555.

2. '1he Chalrpelson
V lape -(-Dweep) Panchayath

DepaxtmentofPanchayath
Kavar ath1 682 558. ' Respondents

(By Advocate I\/h S Radhakmhnan (R1& 3)

8. ()A No 212/20]3

P.P. _Havvabl W/o Abdul Salam
s Iab un-el Agncultulal Department

Applicant

Un&lon lemtory of Lakshadweep
..jKafvatattl Island - 682 555.



Sl

~ (By Ad_‘v’gga.te Mr

o

ha

Tll:é Adminisll ato'r
Unlon T err1t01y of Lakshadweep
Kavaralu Island 682 555.

-Ra-dhakrishnan)

QIA 266/2013

Sabir Al K
l(ul.:lya_thlyoda;'House,
Kiltan Island. *

- C.P. Firoz

Chemmanam Palli House
Kalpeni Island.

K.I?. Cller;:i.yakoya
Karuppathapura House,
Kalpenl l_'S'lan'd.

Me Jaffel[" ;
Pakklpux
Kd penl Island

llabsa A
Alll(OlTlC House
Knltan Island

/\ P Naseema
Aynapulaf,l_l-louse

-ofL l<shadweep, Kavarathi — 682 555.
& vIhe Dnector (Serv1ces)

/\dmlmstl atlon of the Union Territory
ofLakshadweep (Secretariat),
Kavarattl : 682 555.

Respondents

Applicants

Respondents



AR
0
D>

(By Advocate Mr. S, Radhakrlshnan)

10. () A No 268/2013

Umon Terri ory, Lakshadweep

2. B M. Mansoor '
S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil
Ag,au Island, Union Temlory
Lakshadweep.

(By Ac,ivo.ca.le:‘l\/lr. Grashious Kuriakose)
: B Versus
I '_1 he Admlmsllatm

Umon :Fefntoxy of Lakshadweep,
Kavaiathl 682 555.

2. T he Dnecton of Panchayath
. Dcpartment of Panchayath
Kavaraul - 682 555

lf; l l'ence and Technology

A \" ‘

(%)
~. U -

5. Specml Ofﬁcel

Vl age (Dweep Panchayat Agatti) — 682 558.

“(By /\dvocate M. S Radhalmshnan)

1. ()A269/2013 |

Applicants

Respondents

Applicant
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" Versus

. 'i?}le:.:c:ha=i1‘pe?§bn'

2. .
[ Village (Dweep) Panchayath
| Kiltan-682 558 -
3. The ‘Empl(')yl-nént Officer
Kavarathi, Lakshadweep-682 555.
4. Director of .Péhéhayath

Départment of Panchayath
Kavarathi -682 555

5. "T_:‘:h'e:::_l‘iixvezcu'tive. Officer ,
Village (Dweep) Panchayath
Kiltan-682 558

6. Honjt'i'clizltural- Assistant
Village (Dweep) Panchayat, A |
Kiltan-682 558, Respondents

<

| (By AdVocate: ~ (Mr.S Radhakrishnan (R1,3 & 6)

Applicant




2

o

5.

6.

Respondents

\Vallomkadly-odu

Kiltan Island, Eakshadweep
'S’ay'ed Badqsh"a:Muhideen S.V.
Shahar Ban Vilas House

Chetlat. ’ L Applicants

(By Adyqeate: Mr,Grashious Kuriakose, Sr. & Ms.Daisy I Daniel)

Versus

A‘dmmlsu ator _
fLakshadweep, Kavarathi-682 555.

Dnec101
Smcnce & Techno]ogy
Chellat 682 556

DueeLOI ofPanchayath
Ruxal Development Depaltment of Panchayath

A:ddl.fSub D]Vlsfonal Officer
Chctlat 682 556

Jumol Scnenuﬁc Officer
Chcllal 682 556.

Respondents




Kalpcnl Island

i 3. Al Ahadabl 2
Athanam Thottam House
Kalpeni-Island:

4. P.P.Sulaikha
Puthlya Pandaram House
Kalpem Island

5. CP Noouehan ,
Chemmanam Pa111 House
Kalpem lsland

6 A K Bceb1 :
' 'Alakkalax I-Iouse
Kalpenl Island

7. l\/l P. Mohammed
° Mulllpuxa House
Kalpem Island. l : Applicants

K:B. Gangesh)
_ Versus
istrator,

A t1®n of the Union Territory
ofl akshadweep, Kavarathi — 682 555.

"l’he 'Dll ect01' (S‘er\/lces)
Admmlstratlon of the Union Territory
ol Lakshadweep (Secretariat),

(N

Respondents




O
» -

15.

10.

1.

0OA 30072013

B.Koya, age 42,

S/o Bammad, Bilutheth House
JAndrott Island.

B.Ahammed, age 43

- S/0 Mohammed, Bakakada House

Andrott Island.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Kar akunnel House,
Andrott Island.

P.P.IHassan, age 41,
S/o Sayeed Bukari M P. Pandathpula House
Andrott lsland

M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island :

M.Bampathi, age 50,
«S/0 Asainar, Kakkett House,
Andrott Island.

C.Mohammed Kasim, age 44, .
S/o Koya Kidave, Chettathada House,
Andrott Island.

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House
Andrott lsland

T.P.Shamsuddeen, age 30, '
S/o-Kunhi Koya, Thattampokkada House,
Andrott Island.

B Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

P.P.Fathimath, age 4],
D/o Kunhiseethi, Palath Puthlyapura House,
Andlott Island.




13.

15.

16.

17.

20.

21.

- 22

23.

15

A Mohammed Mustafa, age 32,
S/6 Kidave, Aliyathara House,
Andrott Island. "

L..Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

C.Pookoya, age 42,

S/o Sayeed Mohammed, C Kunnashada House
Andrott [sland.

K.Subaida, age 39 years

D/o Kidave, Kunnashada,

Andrott Island.

A .Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K.Kunhibi, age 52,
« S/0 Yousaf, Komalam Kattu,
~Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/o Koyamma K.P: Moosathada
Androu Island.

K.C.Mohammed Hussain, age 39,
S/o Sayeed Ismail, Kannichetta,
Andi’ott Island.

y P P Ham7a age 34,

e Koyakxdavel\/lP Pandathpura

» And;olﬁt‘,ls‘land

)



25.

26.

217.

28.

29.

30.

34.

M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott [sland.

P.P.Hassan, age 41,

S/o Abdul Khader K Perumpally House,
Andrott [sland.

P.M.Thajunnissabi, age 39,

D/o Majeed, Puthiya Manzil,

Andrott Island.

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

"H.K. Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. K

K.Mohammed Fasal, age 32,
« S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K. Mdhammed Basheer, age 34,
S/o Aboosala UK. Kunthathalam House,
Andrott Island.

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island. ’

A. Rasheed Khan, age 39,
S/o Sdyeed Ismail, Aliyathara House,
Andrott Island.

KAbdul Salam, age 33,
S/ Muthukoya, Kannathimmada House,

_ Andlott Island.




37.

38.

39.

40.

41.

42.

44,

45.

46.

<P.Mohammed Rafee, age 295,
S/o Mullakoya, Pachanal House,
Andrott Island. :

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,

Andrott Island.

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunnel House,

Andrott Island. -

Ubaidulla, age 29
S/o Seethi, Bappathiyada IIouse
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
_Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
/—\ndrott Island.

M. C Hammedathbl age 37,
D/o Y.ousaf, Mylacheua House,
Andrott Island.

DQulathabi, age 33,
[9/0 Kidave, Lavanakkal House,
Andrott Island.

Quhaf Madeena Beegum, age 37,
Dlo. Mohammed B, Aliyathara House,
Andx 0_11 Island.

% ol<unhi Koya, age 36,
acoob, Kolikkatt House,
Androit Island.

{ [Dielx\;/esh Mohammed, ége 36,
S/o Qayeed Mohammed, Kachashada House,

Ver’sus

Applicants
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The Administrator .
Union Territory of Lakshadweep -
Kavarathi -682 555

2. Director of Education
Directorate of Education
Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
{ of Lakshadweep, Kavarathi-682555

()

4. Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

5. Faisal Ameen
= S/0 Pookoya N
Achammada House, Androth.

6. Moh.a.lijmed Shamsheer M.K.
S/o. Bédthesha U.P.
Mayamkkada House, Androth.

7. Mohammed Asker
S/o Seethi
Aliyathara House, Androth.

| 8. Noushakhan M.K.
S/o:Sued Koya
imkakkada House, Androth

v fxi_')jmed Kasim P.P.
/o Kidave, Palathupra House, Androth

10. Abdu l::Akbar
® S/o Subair
Pandath Puthiya Pura House, Androth

1. Mujeeb Rahman
S/o lbrahim
~==Aliyathara House, Androth




- 14,

13.

15.

17.

18.

19.

(By Advogate:

19

Mohammed Hassan
S/o Kunhi Koya
Ayeﬁlamada House, Androth

Mohammed Abdusalam T
S/o Abusala v
Th-ech_éri House, Androth

Muhammed Rafi
S/o Nalla Koya K.

Poodamkakkada House, Androth

Muhammed Kassim

- S/o Koya

Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P.K .Kidave
Palathupura House, Androth -

Muhammed Khaleel
S/o Abdulla
Aliyathara House, Androth

Muhammed Basheer C.P.
S/o Abdul Khader
Cherikkal Puthiyapura House,
Androth.
n
Y Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

Respondents



%0

0A 301/2013

Attakoya T. v, a.ge 44
S/o Koya T hankgal T,
T hal 1 'thNallyakkattu

Sayeedf _Koya ‘/age 43 ;
Slo KoyaKidave, Allyathara House,
Androth Island.

Mohammed, age 54
S/o Shaban, Birtyammada House

Androth Island..

Yousa , age 60

_ S/o Ahammed Kandalath House,

/\ndloth Island

’ .‘E?Rehman age 35

AbdulalNasal age 38
b/o Nalla Koya Kunnashada House
And1 oth Island

>

Mohdmmed Basheel age 37
S/o chpob Ahyathala House,




3.

Jalal dge 37
Slo Kunmseedhl Palathupura House,
Andl oth Island

F arook age 49
@/o Koyamma, Pochalam House,
A 'QM Is and

"i Hu{’iHassan age 51

3



25.

26.
-~ S/o Sayeed Mohamme
'/\ndlotl land '

27.
28,
29
30.
31. '4

32.

| Illyaszlage 36 g; |

R TR NEGhEwRgy T T T T e
SR

h;iyana’lakam House,

/0 Ahamie andalathHouse,
Ahdrc’jt‘h S, an_, o T

Mohammed Saleem age 42
“Kunnashada House,

(Jafom age 41
S/o Fhangu Koya Pentamve11 House,

' Andloth Island

Sllddceque'l age 43
S/o Kidave, Modlyothada IIouse
/\ndloth Island

: élmnavas age 33

S/() Kunhi Koya Pochalam House,
/\ﬂCllOlh lsland

Andxoth Island}_

|
K}

S/o-Hamza Koya Allyathara House,
/lndloth Islandi




38.
39.

40.

42. 8u
43.

44,

23

Mohannned Saleem age 33
Slo: Koyamma Kanmpura House,
Andloth Island

Shamsuddeen age 33 _ :
Slot Abdul Kader, Bellchetta House

' And) oth Island

‘VKUﬂhlSCGth age 47:.. e
-S/o Aboeo Sala, | avanak

kali House,

/\ndloth lsland

. Yacoob age 45

S/o Sainddeen, Kunnaéhada House,

‘ /\ndloth Island

Abdu Jdbbdl agje 38
S/o Sayeed Mohammed, Kanmchetta House,
/\ndnoth I%Iand

Jamal age 4]
S/o Sayeed Bukan Bldumkattu Bllutheth House,

/\n(hdth 'Isl'aﬁzd

Sa]ma Bceg,um' age 29
Dio; \Iallakoya Lavanakkal House

' Andloth I%land

Shahanaé Beegum age 28




48.

49.

50.

53.

54.

55.

56.

57.

u‘-{f;.e.".‘fa."‘;'ﬂ;:"v} Tt

s

]Iassan agc 39
S/o Sayced Bukan Mathar apura House,
Andloth Island?, ,

%/o Pookoya Neganmada House,
Andloth Island

Koya age 36
S/o Attakoya Mathil House,
Androth Island

_ Kamil, age‘41 :

S/o.Muthu Koya, Palathupura House,
Androth Island.

Sakanya dge 32
S/o Muthukoya Bllutheth House,
Androth Island

gdllh age 37 _
S/o (umkoya .Aynamada House
/\ndxoth I%land'

Andl 61h .I.S.landl

\Sayeed Mohammed age 42
o Slo Kasimi, Achadapurakauu House
’ »'f?*/\ndloth Island




62
63.
64."
65.
66.
 67‘. |
| 68.“ |

69.

Andloth_lslandi?" _

(kada H@Suse

Gher 1ya oyayage 32
S/o Aboo Salah, Pexumpalll House

'A_nd), oth Is_land. :

Mujeeb Rehman, age 37
S/0.Sayeed Buhari, Karakunnel House

* Androth Islar'id ‘

| Noufel K, agc 33
-S/o.Nattaya Koya Cheriyadam House

Shamsu Shumoos age 34 _
Slo Cher1yakoya M., Pentamvilapura House
Andloth Island

| dul Naser age 308
ottlathattu House

Mohammm
S/o Ia]eel

é/o‘i,Kunhlsét;hl Perumpalllllouse '

. /\ndloth Island

,aﬁdathu Lavenakkan House
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Rahmat age 42

Sl Pookiitty: M., MathllHouse
/\ndnoth Island S
73. \/lohammcd Hassan ..;age.f37
b/o Sayecd Mohammj ‘Achammada House
/\ndloth Island: R,
74, Shamsudee é’gge' 32 i
S/o Muthu: Koya K. Nellal House
Andxoth Island ‘
75. Mohamméd Naséex ége 28
S/o Muhammed Pentamvelxpma House
/\ndloth Island
76. Raulath Beeg‘um, age 29
S/o Thangakoya, Arathupura House
Androth Island.
717. "‘athalﬂl‘ddéc’rif dgc 38
S/o <1dave U K Makket House
78.
| Andlbth ]sland
79. Mohammed Mustafa age 33
Slo /\hammadlya Jabalpura House
/\nd]oth Island
R0. _\;/Iohammj':d :?s}m, age 47
' ., Makket House
g1
0. )
83. .

g/o hammé,,éiMakkelt House
= .-‘,"’And;oth,Islan'_ -

CELE ST T, T '



| 84.
83.
86.
87. "
&8.
89.
90.
91.-
92.

93. N

27

Attly g i

S/o Sayced Mohammed' Palhyett House
Andloth Island

Bd%hcex age 55
Ihachcrl Moosathala
Andloth Island

M'ohammed Fa’xook age 33
Slo. Nallakoya C. L , Tharampalli Makket House
Andloth Island ;

oosakada House

Salebm, age 31

S/o Seethl Kalakunnel House
/\ndtoth Island‘_ ' '

Mohammed Kasnn age 33
Y et ohammed P. C , Pathada House

S/o Sayéed Iﬁh’lall Kandalath House |

~ /\ndroth Island

Sabi) Khan dgc 33 ,
Ayamn*lakoya "“Thattampokkada House"

"P:o.d’a_‘im'kakkada House



96.

97.

98.

99.

100.

101.

238

Akbdl c age 3"

/\ndloth Isl

Mohammed Musthafa age 42
I dayakkal Hotise '
Androth Island

Navas, age 25 -

b/o Hussain; Thahira Manzil
/\ndloth Island

%hanavas age 33

S/o St 1alafudeen Mathil House
/\ndloth Is land.

Ha%san agc 33
%/o %ethl M, Lavanakal House

| . /\ndloth lsland

104.

e :S/o’;
To0 Androth 1 sland

\/Iohammcd Bashcm age 42
%/o Yousaf Nellal House
I, l'

/amul Abld age 26
S/o (1dave K Palliat House
/\ndloth lsland

Muth_u Koya; ag’e 39
S/o Kunhi, Seehi, Makkette
Androth Island..

Koy Kld‘aveMP Pandathupura House



109.

110.

117.

Ubaldulla ‘age 20
S/o Sathar, Kanmpura House

/\ndroth Island

lalal age 49 v v
S/o YousafP., Mooda‘mpula House
/\ndlot} sland

Kldavu agje 55

- S/o Indeen M. Blrlyammada House

Andlotl Sland

Kidavu age 59
9/0 Iuab Mekkat House
/\ndxoth Island.”

Mohammed Salahudheen age 26
Slo. Koya T. .P., Kandeth House
/\nd oth I%land

Moh»ax ned§§lnal<eer age 22

: lthaf age 24
S/o Jamal Mdyompokkada House

' /\ndloth Island

/\bdul (Jafoor age 28

S/o Nallakoya T, Bappathlyoda House

/\ndloth Island..

Mohammed Yathlya Khan, age 23
S/o Ba‘sheer K Matlnl House

nhikoye, age 35

f%/r{) Ahmcd Ponmkam House



s

dr RS

120. deul Abld age 4

121. Mohammed age SO
S/o Abdul Khadex Kaval Chetta House,

122, bu: N;

Analoth Island‘. PR

123. Mohammed Aboo Sal h, age 37
: S/o Musthafa Ammelam House,
Andloth Island

'124. Koya age 37 ' :
S/o Sayeed Mohammed Lavanakkal House "
: /\ndloth Island '

125. Mohammed Rafeek C P, age 38
' .S/o, ;Sayeed _Chenkkal Puthlyapuxam

126.

127, Mukbeel age 28 _
Slo MAJecd L., Perumpalli House,
/\ndxoth Island

128, Rashced Kha Hoe 33
o ' vie: A, Blyyadachetta House



| . 132_’

133,

: 13_'5:27_

: 136‘.
137,

) 138.

139,

!

_ Andloth Island

’ S/o Kldave Poovadak
- Androth Island '

Mohammcd I azal age 38"
S/o Kidave M P, Kandalath House,

J amal,:age g

kattu House,

Mohammed Sdleem age 31

- S/o Hassan Kunni, Keylyoda House,
;Andloth Island..

Koyamma dge 47 |

‘ S/o Aboo Salch Kavalchetta House,

’

/\ndroth Island“

Abdul A/eez Khan age 41
’S/o Mohammed Blrayammada House, -
/\ndloth Island

S‘?h ‘:bnsufdddecn .age. 32
0:Sid eque M P Pazhayakamkattu House,

J'mmelam House,




145.
146,
147.

- 148.

150.
151,
1 52.
153,

155.-

'vr_:’..;,:; :"‘%A‘\‘r’%‘-\ . e

S/of-Bumyamml Am nielam House,

/\ndloth Island

Mohammed Iqbal age 38
S/o Nallakoya,. Perumpally House,

Androth lsland

Pookunm age | 56
8/0 YousafI- IaJ1 Bappathlyoda House
Androth lsland

i J

Moham'med Basheel age 38
S/o K]dave A Mayampokkada House,
/\ndxoth I%land .

| Chc'iiy'akoy”a' ag'e 36

S/o Kunnikoya P., Thacheri House,
/\ndloth Island
: l
Nasccmudhcen K S P.,age 28
S/o A»bd'ul Khadex T, Kalachetta Sarommapura House,

I, 1ya ,ulahman. age 31
S/o, Kunmkoya M P., Chekummada House
Andlotl Island

Kunhlbl ag,c 46
S/o I\ddu Pcmmpalln House,
/\ndnoth sland




158,

- Slo Sayecc K., Kunnnashada House,
160
161.
162.
163. A

164.

anal House,

Bashcel age 0.-'
/\ndxolh Island

Mohammed KLlIaIShl age 25

fb/o Sayeed Mohammed Karakunnel House,

/\ndloth I%land '.

SJIaJ, age 47 E
S/o-Kidave K, Kunnumpuxa House,
Alwdlom Island

Mohdmmed Raf'l age 31
S/o F Iam/a Koya K. Pathummapura House,
/\ndl.oth' la'nd -

) .KC Palllyat House,
lvand

\bdul Jabba1 age 35 :
S/o Kunm geeth‘l Makkett House
Andiolh Island

§ajced Mohammed age 54

‘S/o Kidavy, Poevadakkattu House,

| A/\ﬂlelh lslcmd“ L




AP UVt o

168. M()hammed Rafee age 42
S/o Koyammakoya Mayampokkada House,
/\ndloth Island

169. Mullakoya age 47
S/o Ma]ec.d K L‘ ariak

170.

1O . e 1

/\ndloth Island

171. \/Iohammcd Kasnn age 46
S/o Yousaf, Bappathlyoda House,
/\ndlolh Island .

172. Kadeeja, age“ 5,1
D/o Kidave K., Thacheri House,
Androth ls]and '

173. Mu]labl,agc 5’4 -

_ ] f

174.

175. /\11 /\kbal K dge 25
S/o Chcx 1yal<oyc1 Kannathlmada
/\ndloth lslandl'E ;

176.

(By Adv

l. Ihc /\dmlmstl aton

/\dmlmsuatlon ofthe UT of Lakshadweep
Kd\’dlalhl 662

Applicants



Respondents
(By Ad\koc'éte: Mr .'SfRadhakrlshnan)
17. OA 302/2013
I | Jaffer, age 35
S/o B'lbUJan Pannethcchetta House
Amlm Island
2.
tl’:andam House
3. Abdul] la Koya age 50
‘ S/o /\uakoya Aalika I!ouse
/\mlm 1sland ::71?'_' ' ‘
4. _\'allakoya age 40
S/o /\bdulla Koya, Puthoya Kanniyam IIousc
Amini Island, -
5.
6.
K /\mxm 1 landz.i
7. ]abbax P C, age 36 .
S/o Cheriya Koya, Pmakkachetta House
‘ Amlm I%land
8.
9. SN
ikoya, Mampuram House
o Applicants

(By Advocate: MriK.B.Gangesh)

AT



(By Advocalc I\/h S {adha mshnan/M/s Sher 1ff Associates)

Lo

. ,:l\d\/dl‘dthl 682"‘3 5 5.

ARGt v e

36
Versus
‘The Adi:ni-nii:slt'atox ik '
~Administration oflhe UT of Lakshadweep

' it Stratlon ofthe UT of Lakshadweep
Kavalathl 682 555 ‘

stirlct Panchayat _
Amini represented by its
Executive:Officer.

Village (D\vcep) Panchayat
/\mnm Island répresented by its
} xccutwe Ofﬁcel

Aboobakel P ,':'age 4]
9/0 Kunhlkunhl Pallam House
Kdvamlhl Island

Muslhafa JE3 I age 45
Slo Sayccd _Bakaklada ~Iouse

<oy.a K | , Aynipura House
.‘ land

I\av nath

_\”ééoob "1g P age 41
- Slo Kidave U P, Kuttipapepura House

Kaval_cul)l Island

eliyam House.

‘Respondents



10.

16.

17,

Mu;ecb Rehma"l'f‘-U.P ,-age 34

\/IUJceb_'Rchman B age 30
S/o lhangakoya Bnekal House
Kavarathl Island e

Samha P, ,ape 32

Dio Al /\ladam Poovmoda House

Kavcualhx sland

Bashcm P I aoe 44 .
%/o M_oh?ammedﬁ Palllpma Puthiya Illam House

| Abdul Ra‘fcek‘K age 44

Slo. Ahmed Kammmada Kadapurathaba IIouse ‘
Kavalathl Island .

Salaem A P aglz 34
S/o. Mohammed L P. Athampapepura House
Kavmalhl ]sland' _

l\/loh:.“" nmedaf]ussalin P.A., age29

Anwa1 A P., age 39

- Sto Muthu; Aynepwa

(avaldlhl Island

:‘S.,a'ﬁ)"/abiyoda

M-"l;_il lam



19.
0 |
21,
22.
23,
24,
25.
26.
27,
28.

29.

Kavaxalhl Isllan:::,

Mamkfan K P age 30
S/o Abdul]a A, Kuttltapepura
Agatti lsland :

I hday"uhulla S. M age 36
S/o. Ham/alh B: K. Y Subanda Manzil
Kdlecllhl Is]cmd

/\nsal I P age31
S/o Chc1 ya’ Koya K.P. Paklchlpura
Kavalatln Island '

S'unm‘;{n K"P' a'ge 38
S/o Kndave U P., Kuttipappepura
Ka\/dldlhl Island

‘s*-fa"'leem“’-v',‘*a
S/o I Iam7at]i

I é’lzlivéiedu House

KK, age 31
Kunnamkalam House



(9%
Lo

34,
35. 
36.
37.
38.

39.

9/0 BabUJan 1
' I\lltan Island

Mohammed: Raﬁ‘

Kanl alh1 lsland

llussamall K P ,-age. 33
Slo Muhammcd C., I(uttlthayapura House

Kavalathl Island

Sulaiman M. cigc 37
Slo 1 lam/ath M. , Maidanoda House
I\ava1a1h1 Island

Ka]a Hussam C age 37
Slo /\-hammed Khan T.P. Chungam House
I§ava thi Island |

'i'é'hh';an TK.., dge 38
llkad.House S
sland

Moharimed SHafi K.P., age 32
S/o gayed Poo A, Kakachlyapura House
J\anI athl Island

Mohammed Raﬁ B ;age 33
S/o'/\ttakldave T P Beeranthoda House

: ~S/o Cher 1ya Koya P | am, Pulipinnakad House



44,

46.

'Kavalathl Island 4

S’héiafudhécrf age 24
Slo,Ali AL Poovmoda House
Kavauuhn ]slcmd , Applicants

(By Ad\go'c'.atc‘: h{l(;.l(lB.Gexngesh)

3]

Versus

pél Lmer]n of Agl iculture
,Ul 01 Lakshadweep

ep) Panchayat
Kav uath Island lepxesented by its

Respondents

ham ishnan)

fieectta House



_ 4, P.I. Suaj,age 31 _

| | - S/o Abusaia, Puljlyalllam House
Amini Island.

5. K.K.Razak, age '27
S/o:Kl mdelkOya Kunmyatamkakkada House
Amlm Tsland. i

| P‘As’hraf age. 37' -
S/o Aham"d Pallam House
/\ml.m Is!and . |

7. K C Moosa age 44
S/o Atlal oya Keelachely House
/\mlm Island '

: A

g 3Kasmlkoya agc 42
S/o Lhcrlyakoya Balapp House

/\mlm Island

1. Pookunhl i
Sto T.C. Yousaf Nommahal House
/\mnn l%land Applicants




2.

-anchayats ,

ofthe UT of Lakshadweep,
3. Dnectox of dPlCdLIOIi o

_Dncctomtc of Jducauori
Administration’ ofme _U of Lakshadweep
Kavaxathl 6‘%7 555

4, Village (Dwecp) Panchayat
Amini Tsland represented by its
Executive-Officer. Respondents

(By Advocaté: Mr.S,Radhakrishnan)

20. ()‘.A'N‘OL 37’25'/2013

. I\/lohdmmed Abdul Razak
S/o U.K. \Jalla Koya
/\ualada Hou%c
/\ndxou lsland

2. l\ l\/loosa

S

-Bmy

/\chilqt'ﬁ'lsléﬂd. Applicants
(By # dvocale \/h B CuméCSl)
V e}rsu_s ,
l. lhg Admlmsuatm
/\dmlmsuauon of the Umon lemtmy
2.
wr 30 ient ofEnwmnment of Forests
T e WUni cmloxy of Lakshadweep,
g -"l\dvcnathl 620 555. Respondents
4 .



fﬂ?-’?s

(By Ad

21,

LI

wn

73

Radha mshnan)
OA 326/2013 -
Savad T, e 40
: 9/0 Mohammcd-/\ P

S/o Ha Lh Ki P Palllpwa
K'anldlhl Island

' Aboobacku P ( , age 34

S/ I athahulla Puleenakeel
Kavalathl lsland

Ie‘ha'n‘g"cér /\ P ‘age 32
S/o Hameed, /\lldeIa
I\avamthl Isldnd

ShaJahan B ag:e 35

Versus

'l he /\dmlmsucum ,
/\dmlmstlann of the UT of Lakshadweep

I\av(u alhx 68q ‘555

Hory- 6f1 akshadweep

' l\avmathl 682555
| 1cprescntcd by its DII‘GCIOI

inikkadu

Applicants

Responde'nts'



2. 7(§)A‘-3'27/20'1

l alool\ aoc

(By Adv'o'cape: Mr.1<..}"3,.'Ga_ngesh)
Versus.

I The Administrator
' /\dmnmsuauon of the UT of Lakshadweep
l\avamlhl 6%7 555

2. :I)-ichlOu é; anchayats
DCpcutmcm 0 Panchc\yats
~/\dm|mst1 n Of the UT of Lakshadweep,
Ka\uuathn ‘ '

Dcpanmcm oFI nvironment & Forests

3.
© Union Territory of Lakshadweep
l&d\/dldlhl 6()2 335
4. Village (Dweep) Panchayat

Kavarathi Island represented by its
I: \C(LIHVC ()chcn

(By Ad:ﬁoéa‘y‘ M, S;:

Rac 1hal<1 ishnan)

23.
5/0 \/lohamood laJl Chendipura,
l< d\’(\ldlhlf .
2. QMHLII I lamcchP, age 39 |
$/0 Altai K. I , Pokara Chepura House,
l\d\’dldlhl i '
3. .,age 35
]\allthh(>lapL1a House,
4. age 41

Applicants

Respondents



45

J. .
padam House,
(By A
Versus
|.  The Ad]ﬁiﬁ'i.su é}t‘of S
Admmlsuat]on ofthe UT of Lakshadweep
Kavalathx 682 555
2. ngle(,lOl of Panchayals
-Depaltment ofPanchayats
}Admlmstlatlon of the UT of Lakshadweep,
555. '
3 ducation

rate bfl dU\,aUOI:I
| dmmmhann of the Union Territory
ofl..a-l\shad\-\(ee,p,,_Kaval athi-682 555

4. Vlllage (Dwoep} Panchayat
Kavaiathi Island xeplesented by its
Lxecutlve OHICCI |

.- mmg Centre Kiltan
' 1t,._[§1_ltan.

Applicants

Respondents

Applicants



%“i‘“ ﬁ_’s PR

Versus

f Lakshadweep

'Admlnlstratloﬁ ofme UT of Lakshadweep,
Kavalathl 682 555

3. The (,hlef l“xecutwe Ofﬁcer
District Panchayat Unit -
Kiltan, Uniion Territory .
QFLakshadWee‘p-682 557 . ‘ Respondents

(By Advdcate: Mr.S Radhakrishnan)

25. OA331/2013

ne iatta (House) Agattl [sland
) }:\"kshadweep
kamg as casual labourer in the I )epartment of .
9c1ence & T echnology, Agatti, Lakshadweep.
2. lydel P E

Sle Sayced Iiuhan Hajl U :
Pokkathappada '(House) Agatti Island




47

Applicants

ékose, Sr. & Ms.Daisy I.Daniel)

(By A

\ ersus
1.
2 : Chaixpcxson

Village (chep) Panchayat Agatti-682 557.

3. Chanpelson L
| .Vlllage (Dwe E_p) Panchayath Chetlat Island 682 554.

4. The Jumzon -stlentlﬁc Ofﬁcer

Depaxtmex 0 “'Smence & Technology
vChetlat 682 '

5. The Jumol 'Szcwnt‘lﬂc Ofﬁcer
| Depaxtmex.; cience & Technology
- Agatu 682 5527;.:; :

6. Duector of Panchayath
' Depallmem of Panchayath |
I:(aya-xia,tn_-6‘82 555. Respondents

(By Advodate: Mr.SRadhakrishnan for R1,4,5 & 6)

Applicants

Versus

“to: -



Umon 1611110
(dvalam

Sub: DlVlSlOﬂd] Ofﬂ' |
Kiltan Island; ‘Union' :ferr“my of Lakshadweep
thdn B

. Dircclor S

Services,

Ul ofLalgj":‘adweep Kavalam

(By /\dvocatc Ml 9 Radhakrlshnan)

27.

(S

wn

0A‘344‘/2013;_‘ |

]\asmm A :
Sto. Auakoya P, P
‘/\llyathaxa i lousc Andlott

Jalaluddm N
<0ya NP
mada .I Iouse Andlott

; nad Hassan C. E
Slo: Kunhlkoya SVP
'] davakkal I*ouse Andrott

Mohammcd Rdfeek C.K
S/o Koya K.C
Lhcnya Kakkdnal Housc /\ndrott

Woha‘mmgd Kam'aluddih M.K

'S/O'Sh‘lhabuddm I’ookoya Thangal

Respondents



I

LI

Applicants

ofLaks 1adWeep Kavarattl — 682555

Dncctm ofPanchayats '

Department of Panchayats
‘/\dmmnstnatxon of the Union Territory
of,Lak_shadweep, Kava1att_1 - 682 555

Dcpaltmcm ofHectl icity

Union ICHHOI)’ of Lakshadweep
Kavarathi ,—()82_3_55 .
anlage (Dweep) Panchayat

Respondents

/\yshomma *
)/ollamsa l~]lachetta House Agathi

‘ Bccfallmmmaa}’ \/

D/o deml Koya Puthanveed House, Agathl

na‘:};gd House, Agathi



9.

BO

S/o Kasmi I\oya C P
Poovmoda House Agvalhl

U mmm 'I\

viie i

S/o Hamced cab el
Kunnalhalam House Agathl

Nazer K
S/o.Kidave ,
Kunnikathiyapada House, Agathi

Showkathali M
S/o.Ummer:B
l\/lalgayachoda House Agathl

Saycd \/lohammed K
S/o, I ookoya B '
) ;Io’usc Aoathl

Nasec I
S/O \/lulhdllfK
’13;1_1|ha_d<1 House, Agathi .

Aboobacker N.M
S/o /\bd.ul Rahman F

b/b,Mohanﬂﬂeci Koya
Kakkada House, Agathi

S/O Mohammcd Koya T.P
( hallakl\dd House Aoalhl

'""..f"f\\b'oobaclm K: V‘



21.

26.

50

Muhdmmod ‘Koya B
StoKoya . - ‘_ﬁ :
'Blyalhabwoda louse Agathl

Nafeesa M. l\ :
D/o.Abdulla Koya K .
{\/lootlmml\akkada Housc Ag,athl

Kogap
S/o K

da Iouse Agathl .

S/o ‘Abbobacken lKoya
Kamalmalmlyoda Puthiya Illam, Agathi

boobackm U.}"
S/p /\l; Moh'lmmcd

illlindi'lx.{i‘.bii ;'-M'”“ ~,<-:_ ‘
)/o Attakow "
am chnyoda ”0usc Agathi

pappada' 1 1ousc Agathl



|US)
N

('S
(OS]

(O8]
N

36.

37.

38. .

40.

Sdmcc
S/o. ]\/ldj(,Cd
1\/1_}1 mh,n i Lhopt_,

@d’)/(‘ d \/lohdmmed L
S/o:Kalid poo
l lla llousc /\oathl

Nascer T.P

S/o.Muthalif

Thekku P utlnya lllam Agathl
Ubaid U

S/o.Hamza U -
UmmmerodacIietta House, Agathi

‘ Sycd Mohdmmcd KT
S/o ,/\boo Sala

S. /o"I athahulla
31ya%hdbwodd House Agathi

]lalaxommd l P
.)/o Abdul |
Thekku P uthlvaxllam Agjath]

lousc Agath]

se, Agathi



0.

45.

46.

47..

49.

{oshna : .-
.D/o ‘ayed /\~.. ul-~ Rahman

'Dé pal"*t'hieﬁ
'Umon Terr lt

53

Koodam House Ag,athl

8hoWk3thalx

S/o:Late Attakoya
Sailaniyoda House, Agathi -
Nissamudheén V.K -

Slol Iam/d C:K (l ale)
\/clddk chla 1am, Agalhl

(,helxya Koya A K

Mohammed Al C.P
$/0.Kasmi: Koya A
Chachalakapada llouse Agathi

. \!
Saycd'f__[\/lolmn‘lmed K

mmnshalion of the Union Territory
ofl'akshadwced,"l(avalaltl — 682 555

Applicants

&



. ‘g‘;:,:f}"'u"_&,_:.: - ’v.:‘_u,'t.,?‘,;l«l .

Ummcx F axook Shaﬁ
S/o. Aboosala
Mahkakal HOuse Ammn

P. A Sayedah :
S/ Hamzakoya -
Puthlya Asha 'da House Amlm
Rah‘mathB gam '

D/o Ahamed ! Mallkakal House, Amini

/\hamedkoya‘ 4
9/0 Koyaktdavu 'Surambi House, Amini

Valjyabl P (, '
D/o /\nlhukoya Palllyachetta House, Amini

- ;Vefsus

th /\dmxmstxalon ,
1 ‘a,uon of the Union Territory
_-édwcep, J(avaxattl - 682 555

Respondents

Applicants



D/o Kun nkunhl ‘
l?,a_]h,c,ham; H()us:c, Kavaratti Island

use, Kavaratt1 Island

Respondents



10.

Ij/o Vahya Abdhlahlman

Vadakkumelachadam Kavaram Island

'amqud K P
apura Kavarattl Island

BeefathummdB -
D/o Aboobacker '
Beeramthoda Kavarattl Island

Rahrnath Bce'gugm P.P
D/o Attal K.P.
ochalachepula Kavaram Island

Mdljdl’lcllh '
D/o l\/Luthu /\ynapuia
Kt ‘

of ' akshadwcep, Kavarattl 682 555

Applicants

Respondents



S/.‘. Muthukoya' '
Smambll ouse Ammr"

3. Anwar Hussaln
[D/0.Essa :
Kouapuxa House Amlm
4. ,Sdﬂtha Beeng .
D/o;,gSayeed Abdulla Koya
Bel Iou,se Amm1
S. Hdmeedathbx _
D/o: Shaikoya :
Monakkallachetta House Amini
6. l'i'assdihar'
So. Mohammed
/\hmmcchclta House Amini
7.
:,égl'—_'lo_fﬁse,'Amini.
(ByAd (?B ';G-éjngesh)
o “
Versus
I The Admlmstrator K
Adminijstration’of the Union Territory
o! L akshadweep, Kavaratti — 682 555
2. Dn'ectox of. Panchdyats

| Kavarafhn 1cplesented by

I):""anmem gf‘j’anchayats

Dueé{'or odeucallon ~ 682 555

Applicants



Abdul Ha"s‘san‘ o
S/o. Attakoya R
;Kdlthatt House Andrott

: baycd Mohammed
";S/o ‘Aboosala’ ' i
5I\axachetta House Andxott

Mohammedﬂussam B
S/o Mohammed
'Bappathlyoda House Andxott

Panchayats
of ,the Umon Territory

Respondents

Applicants

Respondents



33.
1.
2.
3.
'Kunjanattlchetta' Andrott
4. AYousaf
Slo.Pookoya . ! '
Puthlya Eddlyakkal House Amini. ‘ Applicants

(By Ad_yo‘cate'}:" M-@{'K. B 'Ga'r'lges;h)

1.
(nisttation of the Union Territory
kShad\}v_ie'ep, Kavaratti —~ 682 555
2.
3.
4.

tf Island represented by its
utive. Ofﬁcer — 682 554

Respondents




3. Man Ali
'S/o Mulhukoya‘f_ S
Pemamvellpura House Andrott
4, Mohammed Falsal

S/o. Slddecque o ~ .
Makkct House', Andrott Applicants

1. [lhe Admlmstrator
Admmlstl atlon of the Union Territory
of ak%hadwcep_, Kavarattl - 682 555

2. Depdltmcm,of_Ammal Husbandry

Respondents




Thekkputmya Veed m*Agattl

K P Homzakoya SRSHEE
S/o.Aboobacker ' .
Kamalmalmlyoda Puthiya Illam House, Agatti.
K. Showkdthall

S/o Sydubukhan .
Kondmod H'Quse Agam

B Sharafudhcen co
S/o Ummer Blla ' 7
Beeyal<utt1yoda House Agatti

V K Mohammed Mukthar
S/0.Abdulla Koya
Vadakk Kunnmamel House Agatti

"A'b"d'ul Rah‘i'man'::.-
S/p ‘D'nddcefqye

Applicants
'ﬁf/’ifr{imal?Husbahdry
ry. of Lakshadweep, Kavarathi
Agatm I'slan presented by its
I-xecullve Offi

'cér - 682 553 x Respondents



. chsus
I 1 he Admmlstratox
/\dmmnshatlon ofthe Umon Territory

ofL akshadweep, Kavarathl 682 555.

2. The' Dlrector (Sew1ces)
Admmlstratlon of the Union Territory
ol L akshadweep (Secyctanat)
Kdvaraul - 682 555

3. DcpartmeWt Qf Agl 1culture
Union’ 1emtoiy of IL akshadweep,
Kavafathi + 682 555.

s

Represehted by its Duector

(By AdV(;c“ e"MJ LS: R_’aidhakri_;shnan)

37, QA358572013°

Muthhkoya

e Andrott

‘ée,'-?;\;%drott.
“Gangesh)

Y Versus

Applicant

Respondents

Applicants



’Vlllage (Dw' p.) Panchayat

“Andrott. {sland: represented by its

l*xecutnve Ofﬂcerv— 682 554

(By Ad»v.,‘qca.tc: MI‘-.S,. .Ra'dh,akris;hnan )

38.

(By Advocale M1 K B Gangesh)

B

3.

()A'ééﬁ/z'(),léi’_

Ilajalommabl i:f;f' -‘

. jS/o’Moiqammed Koya Hap

Maljxnlkkakada House Kalpem

Vi o I

V-@rs us

l.he A.dmlms.'a'tor ., L
: on"of the Union Territory
p,ﬁ]_(gva; atti — 682 555

Vlll_i ge:(Dw' p);'Panchayat
Kalpeni Island’ neplesented by its
E xeculwc Oﬂloel 682 552

Respondents

Applicants

Respondents



Péechlyath'= ouse; Kalpem

/\bdul Lathee -
S/o.Pallath Kunh1 Koya!
Nenempappada House, ' Kalpeni

A'u'akayé 4



lpeni .

‘o
l(*

D/o.Moosa K S
Puthzlyapuxa House Kalpem Applicants

(By Advocate M. K B Gangesh)

j _- Versus

‘Admmlsu'a, on Qflhe Umon Territory
ofLakshadweep, Kavarattl




©6

r
Keela Vxllattom Amm Island
Lakshadweep Ty

(By Ms.Shahna Kar'thji‘keyan)‘if

Versus l

l. Vlllage (Dweep) Panchdyath
Amm Island: .
RE esented by the Chalr Person

Pm — 682552 o o

2. 'Secretary ‘_ :
Department of Panchayath Kavarathi

3. 'Dxrector ,
l mploymem and Txammg
""" Territory of Lakshadweep
Kavarathl

ed by the Chal,r Person
552 |

Respondents

Applicant

Respondents

Applicant



42. OA 362/2013

Rabeehathulla B.P, aged 35 years

S/o. Mohammed Koya TN, « .

Labourer Klltan Rcmdmg at Vallyapura House,
Kiltan Island :

(By Ad,i.v:o‘éaf" SHPVMohapan)

I, ‘The Administrator, if?
,UFofLakshadweep, .
Kavaratti-682:555,
Tlecmcal D1v1snon Kavarathy

2. .I)srector of Panchayat,
'nl ot Panchayat
I 1lon of UT. of Lakshadweep,

aged 28 years
bourer Ammal

Versus

y .

Respondents

Applicant

Respondents

Applicant

e



A "Klltan‘—:i'682 557.. 8 'f'{§ Respondents

[By Advocate Srl 9 Radhakrlshnan (R1- 3)]

44. ()A364/2013 RIS

Abdul Qublsh 'S/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan, U.T. ofLakshadweep, working as
Casual Labourer, (Liv ‘Stock Inspectors Trained Labour),
Ammal llu%bandly

D‘"paltment U.T. of Lakshadweep,

Applicémt
Up T elrltoliy of Lakshadweep,
Kalarathi-682 555.:
2. Chalrperson ..Vlllage (Dweep) Panchayat,
Kiltgn 682557
3. Atm ofAmlmal.Husibandry,
" 'Kavarathl 682 555.
Respondents

“ Sayeed
: "‘uxa HOuse



69

Applicants

By Aq\/b.éa't Mir KB Gengesh) |
VersuS |

I.  The Admmlstrator

/\dmlmstraupn ofthe Union Territory
of LL dkshadwcep, Kavarathl 682 555.

2. The Dlrector of “Panchayats
Department ( “ anchayats
on pf the Umon Terrltory

Yort Control lTower Andrott - 682 554
Represented by 1ts Ofﬁcer in charge.

4, Dlrectorate of Art & Culture
/\dmmlstx au_on ofthe Uhion Territory
of Lak%hadw o Kavarattl - 682 555.

Respondents




S — . e e e e
o f ¥, \’WI"’W - ’ .

iged 23 years,
‘deth House, Andrott.

-:Panchanal House Aéndrc‘)tt

6. Khdlr‘ agcd 32 years S/o Muthu,
' Puleenakeel House Kavaratt1

7. Abdulban aéed 34 years S/0. Hamza Koy,
Monak,kal House Amnm

8. fSayed Koya £ & 4 44 years S/o. Pookoya,
Meelach,em House_,Amml ‘ Applicants

V1 lage (Dv\/eep) Panchayat Andrott Island
rcpresented by 1ts Executlve Officer — 682 554.

Respondents




7

'/o,. Sayed Mbhammed,

Noorul Am
Pdndath Put

m A aged 39 years, $/0. Yousuf,
Andrott




Applicants

Versus

l. g he Admlmstrator

.Admlmstratlon ot the Umon T emtory of Lakshadweep,
Kavaratti- 682 555 k

Respondents




8.

(By Advocate: Sri K.B: Gengesh)

o

‘Dn cclm al

‘veals S/o Abdul Khader,
varatti. , Applicants

Versus

The Administ
Administrationof the Union Territory of Lakshadweep,
Kavaratti-()SZ 555.

DHC(.[()I ot Panchayats

Dcpcu {ment. of dnchaydls

/\dmmmtnahon of the Umon Territory of Lak%hadwcep,
Kavamm

Umon lc' _ ?-j(')f'lfa éfﬂadweep, Kavarathi,
Repncscntcd*by its Dlrcctm 682 555.

Village ( chcp) Panchayat
l\dVdmm Island l(,prescnted by its

Respondents

135 years, S/o Kunhikunhi,
3€ Kava@ratti.




5.
0.
7. bdul Rd/ak _‘aged 28aycars S/o Mullakoya,

»Sasabnyoda Housc Kavalatu Applicénts
(By Advocate: Sn K B. (Jangeash) o
Versus
I The /\dmmlsll;dtm

/\dmnmstnaho ofthe y
Umon lunlony of l akshadweep, Kavaratti.

2. Ddel tmcnf Ammal Husbandly,
Union lunt()ly'of Lakshadweep, Kavaratti
l:cp;cscntc;d by. 1_15_ Dlrcqy01

3. Dncc,tol of Panchdyale
Department, of Panchayals
Administration of the °
Union Territory of Lakshadweep,
Kavaralti‘ Lo

4. Vllla‘g,u (DwQ 7}4, Panchayat,
.u:l%land fepresented by its
tive OHICCI I Respondents

"‘I"'{.;gdhaqu'shnan)

50). '(3:.'-}.{:'Na."_3f7_"2'5,/'i25<.),'1"3

dmaludhccn, S/o /\bdulla u.C.
\/Iudakkly()da I ]()usc

dddmdl Applicant

(By /\dvocdchl KB(;dngcsh)

- ° KAvaxath\ 682 555.

[N}

,"'/{}I‘ji Duc,cton (Sc1v1ccs)

¥ /i'd unlsuallon ofthe Umon T emtoxy



@ | -

of Lakshadweep (S-ec’l‘eta'riaf),
Kavaratti — 682 555.

3. Department of Weights & Measurers
Union Territory of Lakshadweep,
Kavarathi ~ 682 555.

Represented by its Director.

(By Advocate Mr. S. Radhakrishnan)

51.  OA 373/2013

I Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

2. M.M. Mohammed Iqbal, aged 37 years,
S/o Migdad, Me¢lad Manzil, Andrott.

(By Advocate: Sri K.B. Gangesh)
Versus

1. The Administrator,
Administration of the
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayats, .
Department of Panchayats,
Administration of the
Union Territory of Lakshadweep,
Kavaratti,-682555

3. Department of Science & Technology,

Union Territory of Lakshadweep, Kavaratti

_represented by its Director.-682555
4.  LEnvironment Warden,
Department of Environment & Forests,

Andrott-682 554.

aoVillage (Dweep) Panchayat,

i~%Androth Island represented by its
. tcutive Officer-682 554.
{\ . . "'?"'("'By At voéat’e: Sri S. Radhakrishnan)

Respondents

Applicants

Respondents



52. O.A No. 380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

Puthiyath House, Androth Island ~

Union Territory of Lakshadweep — 682 551. Applicant

(By Advocate Mr. E.C. B‘i"nee-éh)
Versus

l. The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island 682 555.

2. The Director (Servxces)
Administrationt of the Union Territory
of Lakshadweep (Secretariat Establishment Section),
Kavaratti [sland — 682 555.

3. Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island - 682 555.

4. The Director
Agricultural Department
Union Territory of Lakshadweep
Kavaratti Island —682 555.

5. Plant Protection Officer
Office of the Plant Protection Officer
Androth; Union Territory of | _
Lakshadweep — 682 557. | Respondents

(B.y Advocate Mr. S. Radhak’rishnan)
53. QA 3812013

I, B.Saidali, $/o late Mohammed Koya
" Palliyachetta, Bandayam House,
Agatti Island, Union Territory of Lakshadweep.

2. K. Muhammed Rafeek, aged 42 years,
S/o late Muthukoya, Kattampalli Poomada,
K Kalkkandlyoda House, Agattl Island,




/‘. . o 77

4. TXK. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep. -~ Applicants
(By Advocate: Sri N. Anilkumar)
' ? _ Versus

l. The Administrator,
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
’ Agatti Island, Union Territory of Lakshadweep.

(OS]

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island
Union Territory of Lakshadweep.

7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island, ,.
Union Territory of Lakshadweep. Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. QA 384/2013

I. - Ishaque A.C., aged 35, S/o. Junies T,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

“Abdul Rasak K.C.. aged 37,
/9. Kasmlkoya P.P., Bus Driver,
'§tnct Panchayat, <1ltan

“Remdmg at Kattichetta House,
. ;Q/lltan Island, UT of Lakshadweep.




Noorulla S.M., aged 39, S/o. Late P. S. Kunhimon,

Bus Cleaner, District Panchayat, Kiltan,

Residing at Salfe Manzil, Kiltan Island

UT ofLakshadweep Applicants

(By Advocate: Sri P;V. Mohanan)

1.

The Administrator,

Versus

UT of Lakshadweep,
Kavaratti-682 555.

Director of Panchayat,

Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

ChiefExec‘UtgiVe Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

35,

1.

OA 386/2013

Jahathali P.P., aged 33 years, S/0. B.C. Uduman,
Puthiyapura, Am1m [sland, Union Territory ofLakshadweep,
Pin - 682 552.

A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Islandi;Union Territory of Lakshadweep, Pin — 682 552.

Khalid Unnam, aged 40 years, S/o. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

Moosa Peechandam, aged 38 yearé, S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

Amanulla A.M., aged 33 years, S/o0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

Khdlld A.P. ag,ed 35 years, S/0. Alimohammed, Aliyachetta,

L"Amlm Island Umon Territory of Lakshadweep, Pin - 682 55.

Jaféerulla P.C., aged 25 years, S/6. Kidave Naduvatta Chetta,
- Anini Island, Union Territory of L.akshadweep, Pin — 682 552.
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- @

Abdul SalamA aged 38 years, S/o. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552:

. 9. Noorul I—-Ias‘sa;ﬁ K.K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

10. Jalal B.M.,, aged 31 years, S/o. Khader T., Bahija Manzil,
- Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. '

_ o

I1.  Najeeb A., aged 31, S/o. Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of
Lakshadweep, Pin -~ 682 552.

12.  Nafeesath U., aged 35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of L.akshadweep, )
Pin — 682 552. Applicants.

C

(By Advocate: Sri Shiraz Bhava V.S.)
Versus

1. The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

2. The Director of Panchayaths,
Department of Panchayaths,
Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555. |

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

(OS]

4. The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri §' Radhakrishnan)

56. OA 388/2013.

SNPLP, Amanulla, aged 38 years, S/o. Sayed
tohammed P.K., Puthiya Pandaram, Kiltan.
kY ' . :

\Baraka Be“m‘u, aged 27 years, D/o. [brahim,
j . 17'%avanakkal House, Andrott.



3.

K. Sajeedkh-ai‘n, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

I

Versus

/\dmmlslrallon oflhc Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
/-\dministratioh of the Union Territory of Lakshadweep,
Kavaratti — 682 555.°

Department of Animal Husbandry, Adiministration of the
Union Territory of L.akshadweep, Kavaratti, represented by its.
Director — 682 555.

Assistant Settlement Officer,
Amini Island - 682 554.

V:l]ag,c (Dweep) Panchayat,
Kiltan Island, Iepxesented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, representéd by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer - 682 554. - Respondents

(By Advocate: Sri'S. Radhakrish‘nan)

57.

I

2.

R

OA 390/20 l 3

C.N. /\bdul lIakeem aged 38 years, S/o. Koya,
(,herlyannallal House, Kalpeni.

IC.I. Cheriyakoya K.C., aged 48 years, S/o0. Pookoya,
Karupathaillam Fouse, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
.Konhankakkada House,Kalpeni.
™

—~

j"':l'labusabl ag,ed 50 years, D/o. Attakoya ‘
Che“';annallal House, Kalpem

amc}cdabn aged 41 years, D/o. Ramalan,



12.

13.

14.

15.

16.

17.

(8.

gl
Pakkath House, Kalpeni.

AT. Sheematé‘i, 42 years, D/o. Hamzakoya,
Athanam Thqtt}am House, Kalpeni.

A.K. Muthubi, aged 53 years, D/o. Cheriyakoya,
Alikakkada House Kalpeni.

K.K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed /—\-.K;,
Manjiyanam House,Kalpeni. '

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

‘Humairath P.; 'aged 42 years, D/o. Sayed,

Poodiyath House, Kalpeni.

/
C.0. Balkees, aged 53 years, D/o. Yussaf K.V.,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years; S/o. Aboobacker,
Kuttiyachada House, Kalpeni.

M. Anwa’r,agﬁéd 37 years, S/o. M.P. Khader,
Maral House, Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C G. Naseema Beegum, aged 36 years, D/o. Ham/akoya MK.,
Cheriyachaman Gath House, Kalpent.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunjl Koya,
Kandamkalam House, Kalpeni.




22.

23.

24,

26.

27.

28.

30.

31

32.

33.

34,

Jaffer, aged 3‘ 'years, S/o. Hasan T.P.,
Kaladi IIouse Kavaram

Basheer, aged 36 years, S/o. Mohammed P
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, aged 33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 .y'ear's, Dlo. Kuttiyammed,
Kunnam House, Kavaratti.” -

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

Lilar, aged 28 years; S/o. Ahamed AP,
Kadapurathaillam, Kavaratti.

Noorul Alﬂ'@éﬁ, aged 33 years, S/o. Sayed Buhari,
Palalam Iouse, Kavaratti.

Abdul Rasheed, aged 23 years, S/o. Hasamar
Umbiyapura House Kavaratti.

Hussain B. dg,ed 43 years, S/o. Kunhi Kunhl P,
Buamhoda House Kavaratti.

Mohammedali T.P. agcd 35 years,
S/o. /\boobackel K.K., Thekkilapura House, Kavaratti.

%ajld Khan, aged 39 years, S/o. Sayed Koya,
Edanilam IIo_g,se Kavaratti.

;
i

s Jassin C., dgcd 33 years, S/o. Ali K.P.,
. ‘-}Lhonam I Iouse Kavaratti.

. 1,‘ .'Mohdmmcd Rafi, aged 37 years S/o. Hamzath Haji A.P.,
4_‘fMo/1 okepura IIouse Kavaratti.

v “/
.‘/'



44,

- 49.

38.
39.

40.

42.

43,

45.
46.
47.

48.

50.

51

83

Mohammed Shaf‘feeﬁ P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Alikem, Amini.

Abdul Rahee;@, aged 34 years, S/o0. Abdu Rahiman,
Aynepura Hoﬁse, Kavarat’ti.

Mushin, ag,@d 39 years, S/o. Nallakoya,
l\uttlthaydpuxa House, Kavaratti.

Akbar T.P,, ag'gd 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Ilameed
Pdldmkdkkddd House, Kavaratti.

Najumudeen P., aged 36 years, S/o. Shamsul Noor,
Pallicaham 1 Iousc Kavaratti.

Shihab, aged'35 years, S/o. Kunhimoideen, Mullapura House,
Kavaratti. '

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti. '

Raheem /\, ﬁged 30 years, S/o. Khader, Agam House,
Kavaratti.

Firozldian, dgcd 27 yearS, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o0. Attakoya,
Mukriya Illam House, Kavaratti.

K xdxsha aged 44 years, D/o. Ukkas,
Umblyapm a House, Kavaxam

C.P. Abdul Razak, aged 42 years, /0. Mohammed,
Chamayathapuxa House, Kavaratti.

K. /\bdul Rasheedu, aged 42 years, S/o. Hdm/ath
KunhlblyodqHousc, Kavaratti.

C.P. Ré'heem', aged 31 years, S/o. Hameed,
~~Chandipura House, Kavaratti.




54.

53.

56.

57.

58.

59.

- 60.

ol.

62.

63.

64.

65.

66.

67.

34

Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima;, aged 35 years, D/o. Koyamma,
T haleekepura House, Kavaratti.

Sayed . Abdul Raheem aged 46 years, S/o. Haji Sayed Shaxkoya
Ummanmanoodd House, Kavaratti.

Abdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath
Ullkanapura IIouse Kavaratti.

Sayed Abdul Jaleel, aged 39, S/0. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/0. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya, tvéxged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti,

Mariyomm’ak;i, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohaninm‘d éha'ﬁ, aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti.

Mubeéha, aged 23 years, D/o. Sayed Poo,
Neliyampura;House, Kavaratti.

Salma’,ﬁéged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhanhne’d,égedﬂ years, S/o0. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P.E. aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

= Mohd‘mmcd /\li P M aged 27 years, S/o. Hamza,



70.

71.

72.

73.

74.

75.

--76.

71.

78.

79.

80.

82.

83.

84.

85

Chériyakoya M.C., aged 32 years, S/o. Hameed,

- Melachetaa House,Kadmath.

'Shafee,??\/.P., aged 39 years, S/o. Ismail,} |
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A.K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P,
Achammada House, Androth.

Khaulath L.., aged 38 years, D/o. Nallakoya T.,
Lavana_il'gkal House, Androth. '

Balha‘%lii, ageid 37 years, D/o. Pookunhikoya,
Thailath Hou;se, Androth.

., mth P., aged-42 years, D/o. Koya Kiadve,
da House, Androth.
Yo




86.
87.
88.
89.
90.
91.
92.
93.
94,
95.
96.

97.
98.

99.

.. 100.

| 1T aged 43 years, D/o. Aboobacker
Thachery House Androth. ‘ _

Mullapoo M. K aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House Androth. ’

Aysummabi T aged 45 years, D/o. Muthukoya K.P.,
Thacheryllouse Androth.

Habeebath A, aged 42 years, D/o. Muthukoya K.X.,
Ayinammada House, Androth.

Muthubi P.Mi.,.aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

Hameedath M, aged 43 years, D/o. Siddiqu M.K,,
Makkez?ti_vHou.se, Androth.

Safiyabi. M., ]aged 39 years, D/o. Nallakoya M.,
Rahil M, age"_'d‘ 39 years, D/o. Nallakoya,
Mathiljjﬂo’use, Androth.

Hussain P‘P.-,.’iaged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attalada House, Androth.

Hussaixi{;E K"' aged 48 years, S/o. Seethikoya,

e _.f'f_;i_vEdayakkal House Androth.

Sayee Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal House Androth



o .

102. Hussain K.,-e’fiaged 50 years, S/o. Sayeed Bhkari M,
had House, Androth. ’ v

103. Ismail,"aged 40 years, S/o. Lava Burhikage Moosa,
Kunfr’iiimange.g‘fHouse, Androth.

104. SubaidaBi, a;éed 37 years, D/o. K.K. Sayedmohammed,
Pa‘;hada-’l4loufse, Androth.

105. Pookunhi, aged' 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

106. M.P. Mohammed Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth. Applicants

(By AdVOC’dté;jSI’i KB Gangesh)

Versus

[U—

The Administrator,

Administration of the Union Territory of Lakshadweep,
Kavaratti ~ 682 555.

2. Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

)v,"fD'epiart'ment of Labour and Einployment,

3.
1r a.ti.én of the Union Territory of Lakshadweep,
Kavaratti — 682 555.
4. Depaftinent of Educatidn, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.
5. Departgﬁem éf.Agriculture, Administration of the Union Territory of

Lakshadweep, Kavaratti, represented by its Director — 682 555.

6. Depa_r'ﬁhgent of Women and Child Development,
inistration of the Union Territory of Lakshadweep,
represented by its Director — 682 555.

nt df Fisheries, Administration of the Union Territory of
weep;;ﬁéKavaratti, represented by its Director — 682 555.

%t@ént of Animal Husbandry, Administration of the Union
'y of Lakshadweep, Kavaratti, ’
resehted by its Director-682555.



9. Laksh:a;dweelg Khadi and Village Industries Board, -
Kavaram repl esented by its Chairman — 682 555.

10. Revenue Sub Dmsmnal Officer, Kavaratti Island — 682 555.

11.  Sub i[)l‘y--lslo‘n’fa-l Ofﬁcer,‘ Amini Island — 682 554.

12, Assistant Engincer, LPWD Sub Division, Andrott Island-682 553.

13. L akshad eep Dlstl ict Panchayat, District Panchayat (HQ),
Kavaratti,
represented by its Chief Executive Officer — 682 555.

14.  Village (Dweep) Panchayat, Kalpeni Island, represented by its
E XCCUUVG Ofﬂcer ~ 682 551,

15. V1 age (Dweep) Panchayat, Kavarattl Island, represented by its
Lxecutlve Officer — 682 555

16. Village (D‘Wefep) Panchayat, Amini Island,
represented by its Exccutive Officer — 682 554.

17.  Village (Dweep) Panchayat
Kadannat" Island, represented by its
utivie Ofﬂcex 682 553.

18. Village (Dweep) Parichayat,

Androth'Island, represented by its

Executive Officer — 682 552. Respondents
[By Advocate: Sri S. Radhakrishnan (R1-8 & 10—18)]

58.  OA 392/2‘:1’ 3

l. Husqdm Slo Aboosala
Sara 'appada=-(K_onchukakada) I—Iouse

2. Sllukoor,:, S/o late Kidave,
Paklumupanoda House, Agathi,
P lesently \ rkmg as Cleaner,

. RGS IIOSpltal Agatti.




4. Hameedath, D/o Koyassan,
Aynepara House, Agathi,
Presently workmg as Cleaner,
RG%I ospltal Agatti.

Mohamed

ise, Agathi,

ng as Cleaner,
RGS IIospltal Agattl

6.  Hajara, D/o late Hyder,
Beepapada House, Agathi, ,
Presently working as Cleaner,
RGS Hospital, Agatti. o

7. Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

8. Abida, D/o Hameed,
Mak klyachoda House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

9.  Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

10, Sulalcm S/éoliamm'
Kalamth thlyodallouse Agathi,

:workmg as Cleaner,

Ampcfpally Ilouse Agathl
Plesemly wokag as Cleaner,
RGS {ospltal Agdttl

12.  Saifulla, S/o Abdurahlman

Manyalhoda House, Agathi,
Pxesently workmg7 as Cleaner,
RGS Hospltal Agatti,

an. S/o late Hamza,
Hquse /\gathl
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14. o Ummer,
House, Agathi,’
ing as Dhobi,

Agatti:
15. Abdulla S/oi halxd

Kandavar Go 1House Agathl

Presenily’ workmg as Cleaner, -

RGS 1~losp1tal Agattx Applicants
(By Advocale 911 R Ramadas)

Versus

1. The Admmlstrator

-

Union lerrltory of L akshadweep,

3. lhc Mcdlcal Ofﬁcer in charge,
(,om mmty ]Iealth Centre, Agatti [sland,

Respondents

& Assxstam Engmger Electrical,
1B Division, Kadamat.

ged 31 years, S/o late Nallakoya
House, Kadamat, Skilled Labourer,
Assistant Engineer Electrical,
Division, Kadamat.

v dul'-jl,az, aged 42 years, So Hameed Melachetta,




9

ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
ivision, Kadamat.-

K.P: Kunlukoya aged 41 years, S/o late Hassamax
Keelacherry'House, Kadamat, Skilled Labourer,

Office of the' Assistant Engmeen Electrical, -

Electrical Sub Division, Kadamat. Applicants

(By Advocaté: Sri. R Sreeraj)

I

The Admxnlsuator
Union' ]emtoly of L akshadwcep,
Kavalam 682555

2. The Dnector'of Panchayat,
Department of Panchayat, -
Admmnstrahon of Union Territory of L akshadweep,
Kavaxam 682 555.
The Lhnci Lxecutwe Officer, District Panchayat
Kadamat-682° 556 :
4. The ASS istant Engineer, Electrical, 7
Electi Sub Division, Kadamat-682 556.
s erson,
Vil p Panchayat, Kadamat-682 556.
(By Advo .Radhakrishnan(R1-4))
60.
I U.P. Jar L__S/o C 0. Koyamma, aged 39 years '
rki 'Skxilcd Labourer,
2. T ya, S/o late M.K. Hamzakoya, aged 43 years
wdi 5 S(kfllcd Labourer, -
usbandly Unit,
Un”ion Teiritory of Lakshadweep, Kalpeni-682 557
and 1csld1ng at Thithiyapada House,
Kalpcm Island 682 557.
3. , 5/0 late M.K. Yousef, aged 43 years

M. Hydcy
K s (,asual Labourer,




~ ey

Ammal Husbandry Unit, ,

Union. Iemtory of Lakshadweep, Kalpem 682 557
and residing at Manchiyanam House,

Kalpeni Islarid-682 557.

ir 1t01y of Lakshadweep, Kalpeni-682 557
siding at Kakatchiyoda House,
Kalpem Island 682 557.

5. M.K. Naseer S/o P. Chenyakoya aged 33 years
working as Casual Labourer,
Animal’ Husbandry Unit,
Union lemtory of Lakshadweep, Kalpem 682 557
and-residing.at Malmikakkada House;-
Kalpem Island 682 557 '

6. \/I Kalam Q/o I\/l C. Muthukoya aged 34 years
- workmg as: Casual Labourer, K
_/\mmal I-Iu' andry Unit,~ :

ry.of Lakshadweep, Kalpenr 682 557
Maral- House, - : .
d-682 557.

7. K. K Mohammed Ra feeque S/o V.K. Kojankoya, aged 45
years, workmo as:Casual Labourer, - -

Ammal Husbandry Unit,
y __ry ol”Lakshadweep, Kalpem 682 557

8. :
asual L abourer
'andry Unit;
Wn Vi 'ofLakshadweep, Kalpem 682 557
an Maral’ Ilouse Kalpem Island 682 557.
9. am, S/o P Assamar aged 39 years

A/orkmg as Casual Labourer,

Ariimal’ IIusbandry Unit, -
e T— Umon Terr xtory of Lakshadweep, I(alpem 682 557
‘j:;,‘\and resrdmg at Kakatchiyoda House,
lpem Islcmd 682 557.

afa S/o late Sayedmuhammedkoya
ar s"'. ‘working as Casual Labourer
st ndry Umt :




L.

.93_ =
Union Terr 1101y of Lakshadweep, Kalpem 682 557

and xemdmg at Pokkarappada House, o
- Applicants

Versus

The 'Adiin’i nistrator,
Union Territory of Lakshadweep,
Kavaratti. 682555 -

The Director of Panchayat,
Department of Panchayat, ,
Union Territory of Lakshadweep,
Kavaratti, -687'23555 |

The Chlef ercutlve Officer, DlStI‘lCt Panchayat,
Union Icmtory of Lakshadweep,
Kavaratu 682555

The Vcterlnfd;r){ Assistant Surgeon,
Village Dweep Panchayat,

Kalpeni-682 557 . ' | Respondents

(By Advocate: Sri S. Radhakrishnan)

61.

OA 3952013

ic ?S"/o Yusuf, aged 40 years,
llala House, Kadamat,
rict Panchayat, Kadamat.

. koox S/o Sayed Ali, aged 41 years,
Ukkayac,hctta House, Kadamat,
Bus Driver, Dllrstrlct Panchayat, Kadamat.

M. Kh.al’i:d S/o Nadeer, aged 43 years,
Madurakam House, Kadamat,
Helpel District Panchayat, Kaddmat

Ayoobkhan 9/0 Kunhikoya, aged 37 years,

Keerthi dhdl House, Kadamat,
elpe; str L.{C,l Panchayat, Kadamat. Applicants

Versus



i"‘i '—'_"W—T-’L:"'""""" ‘.._ e e eaT

i 1shato:
itory of Lakshadweep,

Depaxtmem éf Panct 1ayat
/\dmmmstuatnon of Union Territory of Lakshadwecp,
Kavalam 682555

3. The Chief ercutwe Officer, District Panchayat
Kavaratti- 687555 | Respondents

(By Advocate: Sri S Radhaknshnan)

62. OA 400/2()13

| ' P Slldj,d(’ed 44 years, S/0 :M. Suban
ll’uthxya Pandaram House, Agatti Island,
Umon lcmtony of L akshadweep

[\

'Noushad Ah aged 32 yeaxs S/o U. Sabjan
Keela'Saramma Pada House, Agatti [sland,
Union lcmtmy of Lakshadweep.

3. M., /\bdul N’ISCI aged 28 years, S/o M. Abdul Rahiman,
llom_House, Agatti Island,
mtow of L.akshadweep.

; ged 30 years, S/o Kidave ,
ouse, Agatti Island,
1'y of Lakshadweep

5. K. C’:’/\[-)d'ul,g hukoor,: aged 38 years, S/o Kasmi,
Kar 1yamachctta House, Agatti Island,
Umon lcmtmy ofl akshadweep

'M P Nl/amu_ddm aoed 27 years, S/oM Abusala

: )1y oI Lakshadweep . Applicants
Anilk_um'ér) o -

S Versus

UL he Adrinisirator,

Uriloh Ferritory of Lakshadweep,
Kavcua{tl 68255

e ';I;h@jChal-rpel'SOn, S
T S AT
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Village (Dweep) I’anchayat
Agatti,Island, Union Iemtory of Lakshadweep 682553

The Employment Ofﬁcex Kavaratti,
Union Territory of Lakshadweep 682551

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

The Chief Executive Officer/Special Officer,
Village (Dweep) Panchayat, :
Agatti Island, Union Territory of Lakshadweep-682553.

The Dcputy Collector/ASO,
Agatti Island, Union Temtory of Lakshadweep -682553.

(By Advocate: Sri S. Radhakrishnan)

63.

1.

OA 404/2013

Nadirsha N.P., S/o Nallakoya P.V.,

aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology- Kalpeni Dweep.

Affefudheen A.K.,

S/o Cherikoya K, aged 30 years,

Akkara (House), Kalpeni Island.

Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology-

Kalpeni Dweep. Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy 1 Daniel)

I

Versus

The Administrator,
Union Territory of Lakshadweep, Kalpeni.

»Ihe Chairperson, .
Village (Dweep) Panchayat, Kalpem

’lvh-e Dncctm of Panchayat,

Depfaltmcm of Panchayath, Kavaratti-682555.



4. The Dnector
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)

Versus

1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555 :

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson,
Village (Dweep) Panchayat
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. QA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as

~Homeopathic Attender in Homeopathic Unit

1 ‘tann Dweep.-

(By A 'vocate Mr. Grashlous Kuriakose, Sr.)
(By Advocate Ms. Daisy I Daniel)

Versus

Respondents

- Applicant

Respondents

Applicant



1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

W

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Director of Panchayat,
Department of Panchayath, Kavaratti- 682555

4, Mission Director, o
National Rural Health Mission, Kavaratti-682555.

5. Medical Officer in Charge, |
Primary Health Centre, Kiltan Island. - Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66. OA 423/2013

. Abdul Kareem C. aged 42 years, S/o Subalr P.P,
- Chonam House, Agattl

2. Ubaid V , aged 35 years, S/o Bamban
Valiya lllam Agatti.

3. Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti.

4. Hafsath M., aged 46 years, D/o Ummer,
. Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o0 Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
: Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P.,
- Chekkakkal House, Agatti. :

s e

*‘“*Abdobacker P.K., aged 31 years, S/o Koyassan,
hukotta House, Agatti.
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10.  Saromma M., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

1. Ashraf A K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

2. Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

13, Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. : Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus

I The Administrator, :
Administration of the Union Territory of Lakshadweep,
_ Kavarat(i-682555.

2. Director of Panchayats,
Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555. . :

Director of Education,

Directorate of Education,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

(OS]

4. Village (Dweep) Panchayat,
Agatti Island represented by
its Excecutive Officer-682554. Respondents

(By Advocate: Sri S. RéldhalariS]wnan )
67. QA 444//2013
Aboosalih, $/o Rasheed Koya,
Padalapura, Kiltan Island.
Union Territory of Lakshadweep, Pin-682558. ‘ Applicant
(By Advocate: Sri Shabu Sreedharan)
Versus

I Union "l‘erritory of l.akshadweep represented

by the Administrator,

T Kavaratti Island. Pin- 682555.

.,




2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island,

Union Territory of Lakshadweep, Pin-682558.

(OS]

4. The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island. - :
Union Territory of Lakshadweep, Pin-682558.

wn

The Assistant Engineer,

Electrical Sub Division, Kiltan Island.

Union Territory of Lakshadweep

Pin-682558. Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5))
68. OA 453/2013

. Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
LLakshadweep Building Development Board, Kiltan.

o

Saleem K., S/o Badar K, aged 28 years,

Kuttukum (H) Kiltan Island,

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

Hisminoor, S/0 Mohammed, aged 38 years,
Pakkiyoda (M) Kiltan Island.,

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

(98]

4. Ponkutti, S/o Pookoya, aged 48 years,
: Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
Lakshadweep Building Development Board, : _
Kiltan. Applicants




ey,
e e,

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

] The /'\dlﬂiﬂiSll‘MOl',
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Secretary,
Lakshadweep Building Development Board,
Kavaratti. . ' :
4. Director of Panchayat, :
Department of Panchayat, Kavaratti. Respondents

(By Advocaie: Mr. S. Radhakrishnan (R1, 3 1o 4))

/

69. O.A No. 488/2013

Salmafh o
D/o. Sayed Koya
Madapally House
Chetlat Island. . Applicant

(By Advocate Mr. K.B. Gangesh)
Versus

The /—\5:131inistrator;
Admini$tration of the Union Territory
of L.akShadweep, Kavaratti — 682 555.

2. The Director (Services)
* Administration of the Union Territory
of l.akshadweep (Secretariat),
Kavaratti = 682-555.

(S}

Department of Science and Technology

Union Terrjtory of Lakshadweep,

Kavara‘_ﬁlh,i - 682 555.

Represented by its Director. ' Respondents

(By /-\dvoca:tc;".j\/lr. S. vRadhakrishnan)

~J0. 0A 49212013



/ﬂ'—ff

fol

K. Bushra Beegum, W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the Veterinary Assistant Surgeon,

Animal Husbandry Unit, Amini. ' »
Lakshadweep-682 552. , Applicant

(By Advocate: Sri V.B. I—Ia:rinarayan)
Versus

I Union of India rep. By
the Administrator,
Union Territory of lLakshadweep,
Kavaratti Island, Pin- 682555.

2. - - The Director of Panchayat,
Department of Panchayat,
- Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555,

3. The Veterinary Assistant Surgeon,
Arimal Husbandry Unit, Amini.
‘Union Territory of Lakshadweep-682 552.

4, The Chairperson,
Village (Dweep) Panchayat, -
Amini, Lakshadweep -682552. Respondents

(By Advocate: Sri S. Radhakrishnan (R1-3))

71, OA 499/2013

1. Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K,
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat Island,
Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,
Kadamat Island
Union Territory of Lakshadweep, PIN - 682 556.
2. Mohammed Shafi Qraishi Malika,
e, "S/o. M. Sayedali,
ata Entry Operator (MGNREGA)
lage (Dweep) Panchayat Office (MGNREGA)
damath Island, Union Territory of Lakshadweep,
; Residing at Malika House, -
¢ adamat Island,

£~ N
w“/ ¥ 'i
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Union Territory of La.kshadwe,é‘,ﬁ, PIN - 6.82' 556 ¢

(By Advocate Mrs. Sreedevi Kylasanaih) ‘
Versus

1. The Administrator,
Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

2. The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act,
Office of the Programme Officer,

National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(OS]

(By Advocate Mr. S. Radhakrishnan)

72.  OA 507/2003

Muthu:Koya K

Casual Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep
Pin — 682 552

(By Advocaté‘_: Mr. TCG SWalﬁy)

Union."vl rritory of Lakshadweep
Lakshadweep Administration
Kavaratti — 682 555

2. The Executive Engineer
s (Department of Electricity)

~... " Administration of the Union Territory of Lakshadweep
- Kavcnam - 682 555

-3 T he Sometcuy (Panchayats)
R (Dlrectomtc of Panchayats)

'»Appliéants

Respondents

. Apﬁlicant



Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 555

4. The Chairperson
Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division
Union Territory of Lakshadweep
Amini Island — 682 552
6. The Director
(Directorate of Panchayats)
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555 e Respondents

(By Advocate: Mr.S..Rﬂadhakrishnan (R1-3,5&6)

73. - Q.A No. 509/2013

I Maleeha Beegum K.C.
D/o. Indeen Kandilath
Kaval Chetta House, Androth.

2. Shahidﬁ Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M.
D/o. Kidave U.K
Makku House, /\ndlolh

4. Aysha B:ccg,um P.V.K
Do. Yakoob P.K.
ulhlya Pemamvell Kad
/\ndloth

5. Rahmath Beegum K
D/o. Hamzakoya P.P},
Kunhali House, Androth.

o G Thahira L.
S M), Seethi Nallal
ERREN d\/dﬂdkdl House
- /\nduoth

7. %ubcnda A.
' ' xD/o Saycd Mohammed M.

L . RN
Nl U . "‘
RN .

S I S
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Aliyathara House, Androth.
8. Fathimathu Suhurabi P.V.X'

D/o. Majeed P.V.K
i Kad, Androth.

9. Siyad Khan L. -
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

10.  Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.I
D/o. Abdulla M.P .
Chemmachery Puthiya [llam House
Androth.

12 Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
versus
L. The Administrator,

/-\dmin.iétration of the Union Territory
of Laksliadweep, Kavarathi — 682 555.

2. Directorate of Industries
UnionTerritory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supervisor

(S}

Coir Production Centre, Andloth — 682 557.

(By Advocate: Mi. S, Radhakrishnan)

74. QA 510/2013

~-k~",§l lasecnai.(/ ) Haseenabi Therakkal
House, Kadamath
N Operator
A VlllageD'weep Panichayath, Kadamath

l

_.'(,-.»By A}‘d’y?(,)_cate': Mr.R.Sreeraj)
Ty

Applicants

Respondents

Applicant



Versus
l. The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

2. The Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Executive Officer,

Village (Dweep) Panchayath
Kadamat - 682 556

4. The Chairperson .
Village (Dweep) Panchayath
Kadamat — 682 556

5. The District Programme Coordinator
MGNREGA, Kavaratti — 682 555 =

0. The Sub Divisional Officer and

Programme Officer MGNREGA

Kadamat — 682 556 _ Respondents
(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.  OA 557/2013

I K.V.Naseer
Kodavalappu House, Kiltan
Cook, Government Senior Secondary School
Kiltan

2. K.P.Dawood
Kilappura House, Kiltan
Peon, Government Senior Secondary School Applicants
Kiltan ' Applicants

(By Advocate: Mr.R.Sreeraj)
Versus

I i"l‘“:hfe‘*(\d ministrator
Union Territory of Lakshadweep
‘Kavalratti — 682 555

i

2. The Director of Panchayath
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Department of Panchayath , :

Administration of Union Temtory of Lakshadweep
Kavaratti — 682 555

The Executive Officer, . |

Village (Dweep) Panchayath‘

Kiltan — 682 558

The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558 ,

The Principal ‘ :
Government Senior Secondary School
Kiltan — 682 558 o Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.

1.

OA 566/2013

Safiyath S

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail ’

Cook, Government J.B. School
Kadamath

Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B. School
Kadamath

Residing at Kalllyammakada
Kadamath Island ‘
K.K.Khalid i
Cook, Government J.B.School
Kadamath

Residing at Biriyommada
Kadamath Island

P.Amanulla“ :
Cook, Government J.B.School
Kadamath :
Residing at Kunnumpura
Kadamath Island



/"". | o7
6. Ummer P.P.] ‘
Cook, Government J.B.Schdol
Kadamath
Residing at Alikothapura
Kadamath Island

7. Ihdayathulla P
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

8. Muhammed Shafi P.P
Cook, Government S.B.School
Kadamath ‘
Residing at Kadamath Island

9. Pookunhikoya P.P
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath
Residing at Puthiyapura
Kadamath [sland

|

i
+

10.  Abdullakoya B. M
Watch and Ward
Government J.B.School, Ké:t'damathv
Residing at Biriyommada
Kadamath Island

11.  JaferP
Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath
Residing at Pupathada . :
Kadamath Island Applicants

(By Advocate: Mr.P.V.Mohanan)

I

Versus

l. The Administrator v
Union Territory of Lakshadweep
Kavaratti — 682 555

..2.. Director of Panchayath
“Department of Panchayath '
‘A=dm1nlstlat10n of Union Territory of Lakshadweep

1

E 3.;:
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G()Vﬂhﬂl@ﬂt J B School
Kadamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan )

77.

OA 567/2013

Habeebulla P.M

Puthiya Malika House Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School

Kadamath Island.

(By Advocate: Mr.P.V.Mohananj

I

Versus '

The Administrator |
Union Territory of Lakshadweep
[Cavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Terhtory of Lakshadweep

l\avaxatu - 682 555

The Pr mupal

Respondents

Applicant

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

1.

‘Pl__(al;a'd:’i House, Kavaratti.

OA 580/2013

Yacoob
Kathathe Chetta House, Kadmat.

Vahida

_Marikilam House, Kavaratti.

Hai-{abusa

A]achapada Kavaratti.

Y.a_coob’

Respondents



10.

14,
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Muhammed Salih 1 ‘
Aynepura House, Kavar att1

Fareeda Beegam :
Molokepura House, Kavarattl.

Saleem «
Pallicham House, Kavaram

Bamban
Nambicham House, Kavarattl.

Sayed Abdullakoya
Chendipura House, Kavarattl

Nafeesathbi.
Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, KanI‘dttl

Fazeela Beegum :
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan

Athnachammada Housej Kavaratti,

Jafter
Marikilam House, Kavaratti.

~ Amanulla,

Mela lllam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen

Chamayathapura House; Kavaratti.

" Fathahudeen
}K\adapurathaba House, Kavaratti.

ML neer
‘,f;f_L Kuumapepma House, Kavaratti.

(

2
/
4

S
4

.
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21.  Ashik
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa,
Achadapurakatt House, Andrott

- 23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

24.  Jamhar I-{stain
Beeranthoda House, Kavaratti.

25. Muhsin
Beeranthoda House, Kavaratti. -

26. Rauf
Chettipura House, Kavaratti..

27. Hazarath |
Chungam House, Kavaratti

28.  Khalid
Thottathapura House, Kavaratti Applicants

(By Advocate: Mr.K.B.Gangesh)
Versus
l. The Administrator -

Administration of Union Terr1t01y of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep .
Kavaratti — 682 555

3. Director of Agriculture

Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

aee b Director of Animal Husb’é’ndny

_Department of Animal Husbandry

: ._A.UAdmmlsUduon of Union Territory of Lakshadweep
A.lxa\/cuam ~ 682 555

V]llage (Dweep) Panchayath Kavaratti Island
;.-'xepx eSented by its Executive Officer,




.
@

Pin - 682554 |

(By Advocate: Mx‘.S.RadhakriShﬁér}j

79.

1.

P
R,

OA 582/2013 P
Rasheed Koya i
Multi Task Employee 4
Public Library, Kilthan | «
Residing at Kilthan '
Smt.Sulfabeegum do
Cook, G.H.S Kadmat |

Residing at Melachetta Hauumakudl

Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

Versus

The Adnﬂiriisir\ator |
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

The Library and Inform"étic'in Assistant
Office of Library and Infomnation Assistant
Public Library, Kilthan Island 682 557

(By Advocate: Mr.S .Radhakrishhan)

80.

OA 601/2013

Rasheed Koya S.V,, S/o. Abdulla Koya P.S,,

Shaiknaveed (M), Kiltan Island PO.,

Union Territory of Lakshadweep, Pin -682 555.

(By Advocate: Mr. Shabu Sreedharan)

j ~Versus

Respondents

Applicants

Respondents

Applicant
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Kavaratti Island, Pin — 1682555

The Chairperson, Village '(DWeep) Panchayath,
Kiltan Island, Union Temtoxy of Lakshadweep,
Pin — 682 558. St

(8]

4. The Executive Officer, Vlllage (Dweep) Panchayath,
Kiltan Island, Union Ter'rf‘i't':ory of Lakshadweep, Pin — 682 558.

5. The Library and Informatxon Asslstant Pubhc Library,

Kiltan island, Union T emtoxy of Lakshadweep,

Pin — 682 558. LR TR o Respondents
[By Advocate: Sri S. Radhakrishnan (R1, 2,4 & 5)]

81. 0OA 634/2013

Malikdeenar, aged 21 yeas, S/o. Hamzath
Sara Manzil House, Agatti. - .20 © L Applicant

(By Advocaie: Sri K.B. Gangesh)

Versus

l. The Administrator, o
Administration of the Union Temtoxy of Lakshadweep,
Kavaratti-682 555.

2. Direcor of Panchayats, ;4.
Depaitment of Panchayats,
Administration of Union Teritory of Lakshadweep,

Kavaratti — 682 555. =

3. Department of Education, Administration of the
Union Territory of Lakshadweep, Kavaratti,
- represented by its Director—~.682 555. .

4. Village (Dweep) P;mchayat
Agatti Island, represented by its Executive Officer,
682 554. . = Respondents

(By Advocate: Sri S. Radhakrishnan)

i
. F athahudheen K.P., aged 40 years, S/o %ayed Muhammed Koya,
’ Kattampall; House, Agam '

-2 Youms ag,ed 31 yeats S/o Abdu]la Manyathoda House,



L2

. “:3
Agatti.

K.M. Shahida, aged 40 yeaers, D/o. Kasmi, Kuttiyam
Mukriyoda House, Agatti. j

K.M. Amina, aged 46 years D/o. Abdul Rahman,
Kuttiyam Mukriyoda Hquse Agatti. Applicants

(By Advocate: Sri K.B. nggesh)

.- Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682 553.

Director of Health Services,
Directorate of Health Services,
Kavaratti — 682 555.

Medical Officer.in cﬂgrge, :
Community Health Cérit're, Agatti — 682 553.

Medical Officer in Charge Rajiv Gandhi Speciality Hospital,

Agalii — 682 553.

Village (Dweep) Panﬂéh‘a"yyaf, Agatti Island, represented by its
Executive Officer, 682 553. Respondents

(By Advocate: Sri S. Radhakrishnan)

83.

OA 791/2013

Farceda Beegum M.1. Meppada Illam
Agatti Island.

(By Advocate: Sri K.B. Gangesh)’

" Versus

The Administrator, .
Administration of the Union T errltory of Lakshadweep,
Kavaratti-682 555.

¢ Dep"utmem of Panchayats

' Administration of Umon Territory of Lakshadweep,
" Kavaratti — 682 554

Applicant



%}MWAWM{W i
11» |

3. Project Manager, Desiccated Coconut Powder Unit,
Lakshadweep Development Corporatlon Ltd,,
Agatti, Kavaratti — 682 554 '

4, The Deputy Director (Admn ) Lakshadweep Development
C oxporatlon Kavaratti — 682 554

5. Village (Dweep) Panchayat
Agatti Island, represented by 1ts Executlve Officer,
682 553. _ - Respondents

(By Advocate: Sri S. Radhakrishnan)
84. QA 8222013

1o o

B.P. Navas, Aged 27 years, S/o. Kasmi M.P.,

Valiyapura House, Kilthan Island P.O.; :

U.T. of Lakshadweep. - _ Applicant
_ 46 :

(By Advocate: Sri P.V. Mohanan) -

Versus
»
I. . The Administrator, F
-+ UT of Lakshadweep,
Kavaratti-682 555. ,
Cih
2. Director of Panchayat,
Department of Panchayat,, -
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. The Principal, Government Higher Secondary School, :
Kilthan Island -~ 682 556. . -~ Respondents

( By Advocate © Sh < Raéhhc‘\wwb

85. OA 880/2013 '

Muthukoya N.P
Nalakapura, Kiltan Island , . :
Union Territory of Lakshadweep- 682 558 Applicant

(By Advocate: Mr.Shabu S_reedharan)

\.

Versus

. f .‘",._U niton Territory of L. akshadweep represented

~;-'by the Administrator
, -";l_\{a,‘vgxattl Island — 682 555’



" (By Advocate: Mr.S.Radvhakrls‘hrjlan)._ﬁ.E

86.

mt
"
IR
1 R "

‘Director of Panchayat};
Union Territory of Lakshadweep
Kavaratti Island — 682 555
' :,’ o
‘The Senior Admlmstratxve Ofﬁcer
Education (District Panchayath)
Union Territory of Lakvshadweep
Kavaratti Island — 682 Sss

oy

The Prmmpal : '?t y
Government Senior S;$ ,'E)ndary School
District Panchayat, Kiltah'Island

Union Territory of Lakshadweep 682 558

|
I

OA 898/2013

K.C.Abdul Khader . .- »JM
Kulikaraya Chetta Housej >
Chetlat Island L

Union Territory of Lakshadwéép 682 554

[jl!

(By Advocate: Mr.Shabu Sreedharan) g

—

(By Ac voeate ;Ml S.Rad 1aknshnan)

Versus _

Umon Territory of Ldkshédweep represented

by the Administrator .
Kavaratti [sland — 682 5‘55

The Director of Pdnchaya‘tﬂ -
Union Territory of Lakshadweep
Kavaratti Island — 682 555

The §emox Admmlstratlve Ofﬁcer
Education (District Panch ayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555’ o

*he Principal ZRENE)
Svernment Senior Secondary School

-

“DigtrietPanchayat, Chetl#t Island

Umon Ten itory ofLakshadweep 682 554

l( SR ,.;

./ R

R_eSpohdents

Applicant

Respondents
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87. QA 904/2013 ;!.;{j: o
Kadeeja C.P
Cheriyapurakad L
Kalpeni Island EERSY ' Applicant

(By Advocate: Mr.K.B.Gangesh) _lfis‘::? ‘:

Versus

I The Administrator :
Administration of the Umon Terrltory of Lakshadweep
Kavaratti — 682 555

2. Sub Divisional Officer .
Office of Sub Divisional Officer
Kalpeni Island — 682 554

3. The Director (Rural development)
Department of Rural Development -
Administration of the Union Temtory
of Lakshadweep, Kavaxatu — 682 555 Respondents

(By Advocate: Mr.S. Rddhaknshnan)

88.  OA 905/2013

I. Abdul Khader C. SRR
Chekkiriyammada House S
Agatti Island

2. Bugar Jamhar T.P
Theklapura House

Agatti Island Applicants

(By Advocate: MI'.K.B.Géngesh)
Versus

1. The Administrator -
Administration of the Umon Temtory of Lakshadweep

Kavaratti Island — 682 555 e
2. "“B\neclor of Panchayaths - i
..”,_.j'De'~ dxtment of Panchayaths = & ..~ ¢
R Admmstxahon of the Union: Temtoxy of Lakshadweep

| Kavaxattl Island ~ 682 555 >
S




3. Project Manager .
Desiccated Coconut Powder Unit
Lakshadweep Development Corporation Limited
Agatti, Kavaratti ~ 682555 -

4. The Deputy Director (Aoﬁmn)
Lakshadweep Development Corporatlon
Kavalattl - 682555

5. Village (Dweep) Panchayath .
Agatti [sland represented by its

Executive Officer - 682 553 : Respondents
(By Advocate: Mr.S.Radhakrisvhnan)- |

89. OA 939/2013

I, SafiyullehK.C. - .
Kuttiyachada. - House = -
Kalpeni Island .

2. Saifulla M.]
Melaillam House -
Kalpeni Island

iy
3. KunhikoyaM.V o

Mathil Valiyammada House
Kalpeni [sland

4. Kidave K.O
Kakkachiyoda House . _
Kalpeni House uP : : - Applicants

(By Advocate: Mr.K.B. Gangesh)
Versus

l. The Admlmstrator o
Administration of the Umon Temtory of Lakshadweep
Kavaratti Island — 682 555

2. Director of Panchdyaths

Department of Panchayaths

~ Administration of the Union Territory of Lakshadweep
Kavaram Island - 682 55k5

L shadweep Bu11dmg Development Board

" Uhion Territory of Lakshadweep

“IGavaratti represented by its Secretary — 682 555
i - :




4. The Technical Officer
l.akshadweep Building Developmem Board
Kalpeni Island - 682 553

5. Village (Dweep) Panchayath

Kalpeni Island represented by its I3

Executive Officer - 682 553 : Respondents
(By Advocate: Mr.S.Radhakrishnan)

90. QA 942/2013

. Mohammed Ashik
Palliyat House
Androth Island

2. Abdul Latheef
Karakunnel House
Androth Island

3. Mohammed Ubaidulla
Chodath House
Androth Island

4. Mohammed Fathahulla
Karachetta House o
Androth Island - Applicants

(By Advocate: Mr.K.B.Gangesh)
Versus

I. The Administrator
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555 '

2. Director of Panchayaths
Department of Panchayaths |
Administration of the Union Temtory of Lakshadweep
Kavaratti Island - 682 555

3. Lakshadweep Building Development Board
Union Territory of Lakshadweep
o Kavaxam represented by its Secretary 682 555

The."Techmcal Officer
& - L akshadweep Building Development Board
o ,! ’ Andloth Isl‘and 682 554 ‘




?ﬂ!ﬂ\

5.

19

Village (Dweep) Panchayath
"Androth Island represented by its
Executive Officer - 682 554

(By Advocate: Mr.S Radhakrishnan)

91.

I

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni

Residing at Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P ‘

Casual Labourer.

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)

Versus
Union of India represented by the Secretary
to Government of India
Ministry of Home Affairs
New Delhi - 110 001

The Administrator _
Union Territory of Lakshadweep
Kavaratti — 682 555

~.Executive Engineer

epartment of Electricity ,
3 aratti, Union Territory of Lakshadweep

Respondents

Applicants
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4. Junior Engineer,

Electrical Section, Kalpeni
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. 0OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Administrator
Union Territory of Lakshadweep-
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath

Department of Panchayath . :

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 : Respondents
(By Advocate: Mr.S.Radhakrishnan)

93. OA 1202/2013

1. Akathar Ahammed K.K
Internal Inspector ‘
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

N

Mohammed Igbal KPV
Internal Inspector
... Agricultural Department, Kalpeni
-+ Kudnnipavavaliyammava House
. Kalpeni Island
Un'ioh";flt“grritory of Lakshadweep
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. 3. Fareeda Beegum P.V -
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House
Kalpem [sland :
Union Territory of Lakshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Administrator N
Union Territory of Lakshadweep
Kavaratti - 682 555

2. Director of Panchayath
Department of Panchayath ,
Administration of Union Territory of Lakshadweep
Kavaratti - 682 555

3. Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682 557

4. . Chief Executive Officer
District Panchayath ,
Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

94.  0.A No. 1225/2013

C.P. Showkathali,

S/o. Mohammed Koya .

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House :

Kalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

e ‘*Lhe Umon of India

T sented by the Scuetary to
ment of India,
) stry of Home Affairs

New Delhl —-110001.

»f
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various 1slands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority ol the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized cven though they have been working for years together. albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for

- 7= "igsie of a-dircction to the respondents to regularize their services. In the case of a

. few '()\'"h(:,ré??j\&ig() have ba&n retrenched on completion of the period of engagement,

the prayer is. for issuet\c‘x dircction to re-engage them.
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3. The short questiori that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
* Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view ofihe judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

S. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual‘nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engag'ements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

~Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.




(2

3. Satya Prakash and Others Vs. S’tate of Bihar and Others -
(2010)4 SCC179.

4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC 1
5. R.N.Nanjundappa Vs. T..Thimmiah — (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State ()/KGI’(J/G -2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
0OA 212, 266, 268, 299, 325, 347, 354.‘366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. Inthe above cases, the applicants have been admittedly engagcd by
the Administration in various Departments like the Department of Science
& Technology, Industries,  Environment & Forests,  Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for pqore than 10 years and quite a number of

them have & to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on

casual basis without undergoing any regular selection process though in

-—fj-some cases the applicants have vaguely contended that such a process was

Vm facp _pndergonc However, in those cases also, no material has been
' placed before us in support of the above contention. Similarly it is not in
dlspute tha1 such cngagcments were not made against sanctioned posts In

short thls process of casual engagement on daily wage basis for 89 days

/
2
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with .a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual employees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge |
Bench had dealt with issues relating to absorption, regularization,
permanent continuance 01" temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for

absorption or regularization unless the recruitment itself was made

* regularly or in terms of the constitutional scheme. While issuing the above

direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further

observed that it would be erroneous to merely consider equity for a handful

-of people who have approached the Court with a claim, while ignoring

equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without.

the intervention of the orders of the Court/Tribunals, directed that the

-~ Question of regularization of the services of such irregularly appointed
employeesbe considered on merit in the light of the principles settled by
| ‘the Apex Coun in the cases in S.V.Narayanappa — AIR 1967 SC 1071;

R.Jy.Nanj'y‘ngppa ~(1972) 1 SCC 409 & B.N.Nagarajan ~ (1979) 4 SCC

. N :.f,“ ‘ . ) - J s
- .'507 ~"as"a one time measure.

“ -
- ‘
C

e
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10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Daycmand & others had, after noticing some of .thé judgments/orders of the
court which took a different view. from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11, In Harminder Kaur - (2010) 1 SCC (L&S) 202, the Apex %Court had

held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme. it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned."

12, In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified perio'd.} In the offer of
appointment itself it was made clear that the appdintee’s would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could ‘be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court held that initial appointments of the appellants were made in gross
violation of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However,} taking

'/ryl.(b-»t@“()f.,‘tée admitted position that 800 posts of teachers were lyiﬁg vacant,

P R

yurt expressed the hope that the plight of the appellants would

f-;‘.‘_.'.-""alsb""ben ak n into account by the administration and consider the

; ;f'r;élaxing the age-limit provided in the Rules.

e
3 ¢



.‘ 13.  In Nanjundappa (Supra); the Apex Court had held thus:-

“If the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which

~is within the power and province of the authority, but there has been
- some non-compliance with procedure or manner which does not go - .
" 1o the root of the appointment., Regularization. cannot be said to'be a
“mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of ‘rules or it may

have the effect of setting at naught the rules.”

A

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that the authorities concerned, be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,

‘have not shown any anxiety about the sad plight of many of the fémpIOyegs e

‘who'ha\‘/e ci)ntinued in service for one or two decades or slightly less: T a
s also not clear whether any attempt was ever made to revgularize: the ]
services of those irregularly appointed employees who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time. ' o l

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require

the services of quite a number of those employees throughout the year; but - el

_.still it appears that many of them have been allowed to continue. Many of

. "*i_;

ave been ‘engaged in ong scheme or the other spons_éred by the

overnment or in some such other schemes or progfammeé floated

.« !.lgvinisfration on Its own by UZI'H,ZI.'Hg,I m@ f UﬂdS d Vﬁ// b/@ W/[}] ][
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any data as regards the actual requirement of employees in various
d,epartme;ntsf under them. It has been noticed that in some of the
departrhe'nts, the casual employees have been working apparently against
regular posts for years together.‘ Why ‘is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large nuhlber of employees working on certain posts for years together
without any pfospect of being regularized_ or absorbed, are being kept on‘
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitudeu‘ of the
Administration and the local Panchayats appears to be totally uncharitable,

to say the least.

Panchavéth Cases

18. In the other bunch of 80 Original. Applications, in which the
applicahts' "'?ihave been engaged by Village (Dweep) Panchayats or District

Panchayalét,‘ the main contention raised by the learned counsel for the
| Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had

- dPProa he’d this Tribunal, aggrieved by the failure of the Union of India

:akshadweep Administration in granting them temporary status

under the Scheme for Iemporary Status & Regularization introduced by

j he Umon 01 Indla in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

.’appears’that the upkeep, maintenance and distribution of the drinking water

A
e
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to the loe'al residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.
Grant-in-Aid was provided to meet the additional expenditure and the
Society used to manage the Seheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island 'Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/DWeep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following among other directions:-

a) - The Second respondent ie. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scheme

b) The Jirst respondent, ie. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Schieme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

' Administration prescribes the scheme to the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
lhe_fggular vacancies in Group D which would be kept reserved for
t/ie régularization of the casual workers under the Scheme.

(d) No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
\r\fresh recruits without considering them for the grant of temporary
’:zf eligible as per the scheme.

s
AT
SN

20 Ih"' Dl\ZlSlOI’l Bench of the ngh Court while allowing the Writ




“Tribunal in Original Applications™N6.1297 & 218 of 1998 had rejected an

identical relief claimed by some other casual labourers, holding thus:-

"We have carefully perdsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.4s under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy.. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued whal are
purported 1o be appointment orders and the subsequent service
certificates. We have good reason lo reject the same as those do not
reveal the applicants' nexus with the Administration of UT. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence 10 show that they
were appointed against any posts sanctioned or approved by the
'Lakshadweep Administration............... ,

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 10 give employment (o thém. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons.............

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
10 those sanctioned ‘by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far .as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate.”

2

The above decision was confirmed by a Division Bench oﬁthe High

Ny

gt

)98 were also dismissed by a common order following the

meritioned supra, This order was also confirmed by the High
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayait. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies'. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no .
hesitation to hold that the Tribunal has committed a grave error in

giving direction lo - Lakshadweep Administration to adopt the

Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it

prospectively to the Panchayats for granting temporary status to

casual labourers. The direction given to the Panchayat not to effect

any appoiniments till - the Lakshadweep Administration frames

Scheme, is illegal and do not fall within the jurisdiction of the

Tribunal. Further direction given to the Panchayal that no casual

workers would be retrenched on the face of availability of work falls

within the domain of the Administration. In such circumstances, the

order passed by the Tribunal in OA 820 of 2001 stards set aside."

23.  In this context, it is pértinent to note that in many of the cases, the
Chairpefsons of the Panchayats have issued orders of appointment of
casual labourersi. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the
Panchayats are represented by their Chairpersons and not by the Executive

Officers.

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different politicavl parties are in power in various Panchayats.

quations of power have changed after the last Panchayat elections. Some

~ the
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25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexﬁre R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Terri._tory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats. are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that theb Panchayats are vested with the ri\‘ght
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have ;no power to regularize the sérvices
of the applicants though the Panéhayaté are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without priof épproval of the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself -has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
casesi, coritc’nds”_\that once the Administration sanctions 'Grant-in-Aid", it is
for the Péﬁdﬁ’a&at to execute the various works like - road

construction/re‘pai'r‘/maintenance, water  supply, drainage, local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after- the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context,
We do not propose 0 refer to or deal with identical arguments advanced
by other leame‘d counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28. ’Sri N.Unnikris’hnan who appears for the applicants in OA 394/2013
has raised a fufther contention that the casual labourers who have been
working for more than 240 days in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one sét of casual emp_ldyees cannot be replaced by another set of casual
employees as ‘held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1‘994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non—Panchajat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994

L and many of them since 1997. Quite a few of them have been working for

f':’..penods ranging between 5 to 10 years. There are only very few who have

'been' ,‘"okag for 2-3 years or less. Most of them are still continuing on the

basms of interim orders passed in these cases.
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30.  When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all,
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/IT!| and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

{c)- --Those who have been engaged under one scheme or the

: othér_'(oth\er\than those who have been engaged under the Mahatma
Gandhi natiohal Rural Employment Guarantee Scheme (MGNREGS
for short), bu'(_-‘ﬁgt those who come within (a) or (b) above.
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(d)  Those who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, d/sengagement of the existing casual /abourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of fwo
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

- 12. Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged

. as in their case the scheme itself was affording employment for a
period of a minimum-of 100 days, which would enable  those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter glvmg them a not/ce of two
weeks before disengagement.

13.. In respect of (c), if the scheme under which the. casual
labourers have been engaged provides -for .certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14. . In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he 'shall be re-engaged before the
next date of hearing and conf/rmat/on given on the next date of
hearing.” S

31. Pur-suanf to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure AS to A8 in OA
300/2013. Apparently, some attempt has been made to categorlze the
labourers group-wise as delineated in the above interim otder. Thereafter,

several employees were sought to be disengaged. Understandably, all these

fpl@oyees who faced the threat of disengagement have app;ic}ached this
z \ . . 7 , L .
unal and those Original Applications are also included in this bunch of

cé s. It appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, cont'e'{nding, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32, The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they . were so
engaged after undergding regular selection process. In our view, the
Administration has been largely respohsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace toa large number of unemployed people might
have engaged these appllcants on casual basis. Undoubtedly, their services
were required in various Departmentsb or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities', the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders is understandable.
However, going‘ by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services.\regularized. [t has
been repeatedly held by the Apex Court that there is no room for any
'sympathy for such casual labourers even if they have continucd in service

for a large number of years.
But, in our view, the Administration has to necessarily give adequate

for more than

\a decade or two! Similarly, the plight of those employees

who have becn wmkmg on casual basis for the last S 1o 10 years is a\
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the proj?cts (either seasonal or otherwise) that may be

implemented in the island.

34, We refrain from issuing any other directions since, in our view, it
falls within the domain o.f the Administration. However, the Administration
shall address the issue relating to all these employees who have been toiling
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while making

regular recruitment.

35.  Original Application Nos, 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014, !
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